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«-l5 A^.
MESSAGE FROM THE COUNCIL OF 

STATES
Secretary: Sir, I have to report the 

following message received from the 
Secretary of the Council of States:

“In accordance with the pro-
visions of rule 97 of the Rules of 
Procedure and Conduct of Business 
in the Council of States, I am 
directed to enclose a cboy of the 
Calcutta High Court (Extension 
of Jurisdiction) Bill, 1953, which 
has been passed by the Council of 
States at its sitting held on the 
27th April, 1953.”

CALCUTTA HIGH COURT (EXTEN-
SION OF JURISDICTION) BILL
Sctretary: Sir, I beg to lay the 

Calcutta High Court (Extension of 
•Jurisdiction) Bill, 1953, ag passed by 
the Council of States on the Table of 
t h e  H o u se .

SALARIES AND ALLOWANCES OF 
OFFICERS OF PARLIAMENT BILL. 

--^oncld,
Mr. Depaty-Speaker; The House will 

n o w  proceed with the further con-
sideration of the Salaries and Allow-
ances of Officers of Parliament Bill.

Shri H. N. Mukerjee (Calcutta North- 
I!ast): It is good that an interesting 

112

, 5 2 3 4

turn has been given to this debate and 
the pouse has an opportunity, of which 
I hope some significant ilse will be 
made, to discuss the role of the Chair 
and its grave responsibilities in the 
Parliamentary scheme of things.

[Shri P a ta s k a r  in the Chair}
In my view this discussion is by no 

means uncalled for and is germane to 
the immediate issue before us, namely, 
the fixation o#the salary and allow-
ances payable to those who occupy the 
exalted Chair in either House of our 
Parliament. We are discussing this 
matter, as we should, in a perfectly 
impersonal manner. And even if the 
Deputy-Speaker had continued to 
occupy the Chair I feel that he should 
not have felt the slightest ehibarrass- 
ment in listening to this. This is 
because whatever we say in regard to 
our expectations of the Chair, we have 
a very lively sense of respect which 
we aM owe to the Chair, we are very 
conscious of the primary role of the 
Chair in a Parliamentary system 
which must not be belittled, and we are 
positive that the Chair is entitled, even 
when we have occasion to differ from 
it, to very great respect if the system 
which we are working is going to pro-
duce results.

We need not imitate in every detail 
whatever happens in the British Parlia-
ment, but we get from that source a 
treasury of experience that we should 
not just discard. That in many things 
we do not follow the precedents which 
are practised in Great Britain became 
very clear to us soon after we came to 
this House. Well, I suppose everyone 
who goes to college finds out the first 
thing about the Speaker of the House 
of Commons, which is that the 
Speaker does not speak. Here, how-
ever, he does; and sometimes if I may 
say so with respect, a little more copi-
ously than is perhaps warranted by the 
circumstances. Personally I do not 
mind it in the least, for what do the 
scriptures say? “Out of the abundance 
of the heart the mouth spcaketh*'. 
And we are proud that our people are 
a big-hearted people and if sometimes



“5255 SaiaHes and AUdwanc^i 19KT
Bill

[Shrl H. N. Mukerjee]
they are voluble it is an expression of 
the spirit we have. Personally I think 
therefore that there is no reason fat 
perturbation if occasionally our 
Speaker speaks a little more than the 
Speaker of > the House of Commons. 
We differ in many ways from Britain 
in our Parliamentary practice.

As I have said before, we learn a lot 
in this line from that country. We 
remember, for example, how at one 
time the Speaker was a nominee and 
agent, so to speak, of the Crown, And 
there ..are instances, specially in the 
palmy days of the seventeenth century 
British constitutional history, when 
Speakers were. held down in their 
Chair by hefty Members of the 
Commons, when the Speakers gave 
vent, it is reported, to a profusion of 
weeping, wiien against their will revo-
lutionary documents like the Grand 
Remonstrance were read and adopted 
by the House of Commons. Such in-
stances have happened^ There is no 
reason to expect a rec®rence of such 
instances in the present set-up. But 
such things have happened. Much 
water, of course, has flowed under 
bridges since then. Soon after the 
time when the Grand Remonstrance 
was passed, there appeared in the 
House of Commons symptoms of a 
change which had come about when the 

' celebrated Speaker Lenthal, who was 
ordered by King Charles I to point out 
five members whom he wanted to 
arrest, fell ori his knees and said “Sire, 
I have neither eyes to see nor ears to 
hear except what the House has vouch-
safed to me”. That was a historic 
Incident to show how the Speaker was 
independent of the Crown and how 
Parliament was behaving in a fashion 
which brought about in those days a 
great change in that country. So the 
Speaker has come by degrees to be the 
embodiment of the rights of Parlia-
ment. He is the embodiment of the 
rights of the Parliament, of the prero-
gatives not of the Crown or of the 
executive but of the sovereign people.

We find that as far as British history 
is concerned, the expectations from the 
Speaker are extremely high. Even in 
regard to health, it appears that in the 
three centuries between 1547 and 1853 
the Speaker was absent through sick-
ness only twentynine times during 
nearly 300 days. I find some very in-
teresting statements regarding the 
qualifications of the Speaker, which of 
course can be referred to only in an 
academic sort of way. In 1597, it 
seems, when Sergeant Yelverton was 
declared elected to the Chair he declar-
ed that the Speaker ought to be **a man

big and comely, stately and well spoken, 
his voice great, his carriage majestical, 
his nature haughy, and his purse 
plentiful^’—a rather wide catalogue of 
qualifications which a Speaker had to> 
have in those days! It shows, however,, 
that the Speaker was taken, very 
rightfully, to be a sort of paragon, a 
person on whom the people depended, 
because in Parliament the proceedings 
were to be conducted in a manner that 
would redound to the interests of thfe 
people and therefore the man in charge 
of regulating the conduct of Parliament 
should be a sort of paragon. A perfect 
man is usually something of a bore» 
but I suppose the Chair has to be as 
much of a paragon as he possibly can 
and take the risk of being boring from 
time to time.

In regard to the aspect of the 
Speaker’s role to which reference has 
been made yesterday in the course of 
the discussion, namely ' impartiality, 
which Parliamentary practice has made 
incumbent in so far as the Speaker's 
position is concerned, I need not refer 
to British Parliamentary history, I need 
not show how the doctrine of the 
complete divorcement of the Speaker 
from politics has been a development of 
the last one hundred years, I need not 
show instances of how this has happen-
ed—because this is more or less 
common knowledge. The point, hbw- 
ever, is: how far should we go on this 
point of the divorcement of the Chair 
from all political affiliation—how far 
should we go? As far as the instances 
which were collected regarding the 
practice followed in the Dominions as 
well as in certain other Parliamentary 
democracies apart from Great Britain 
are concerned, we see that the report of 
the Select Committee of the House of 
Commons on the Speaker’s seat has 
made some very important suggestions. 
And we see from this report of the 
Select Committee that actually in most 
cases, even where we find that the 
British practice is not usually followed, 
the Speaker does try to maintain as 
much of a judicial detachment from the 
muddied strands of contemporary 
political life as possible. Even in the 
case of Britain we have found that' 
occasionally the convention, which has 
been established by nearly one hundred 
3rears of fairly consistent practice, the 
convention namely that the Speaker 
should not be opposed at the time of 
the general election, the convention 
which was recommended to us by my 
hon, friend Mr. Gadgil yesterday, this 
convention has been departed from 
even in England on certain recent occa-
sions, in 1935 and again in 1945. The* 
departure from this practice was the
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result of an aporeciation that at a 
certain point of time, when basic 
changes have got to be out into effect, 
it is not necessary to adhere rigidly to 
certain conventions which perhaps 
fitted in when an atmosphere of equili-
brium was in existence. At times, that 
is to say, when a big change is in the 
offing, many of those conventions which 
appeared to be more or less acceptable 
appear to be no longer acceptable in 
the same way. In 1945 when after the 
war there was an expectation in the 
minds of the British people that the 
whole set-up was likely to be changed 
becaus3 of the way in which the World 
War was fought and won, it roused 
great expectations in the mind of every 
people. At that time there was a reali-
sation of the fact that it was not 
necessary to adhere rigidly to whatever 
Parliamentary conventions they had 
got, it was necessary to work away 
from certain conventions even as a 
gesture, even as a sort of emotional 
change from the alder strains of 
thought and action. So it happens that 
in a country like ours where there is 
an expectation in the minds of our 
people there is a feeling that change is 
hi the air, there is an idea that change 
should be effected, there is an idea at 
the same time that there should not be 
a very rigid and mechanical adherence 
to certain Parliamentary conventions 
which may bef valid as far as they go 
in times of equilibrium, in times when 
tension does not exist, but in times 
when there is tension, it is necessary to 
break away from such conventions. In 
our country, with all respect to the 
Chair, with all respect to the person 
who occupies the Chair, it may be 
necessary for us to try and register, it 
may be necessary for those elements in 
the country who are against the Gov-
ernment of the day to try and register 
their entire disapproval of the way 
things are going on by discarding cer-
tain conventions whose justification can 
only be put forward at a time when 
there is no tension, at a time when 
there is an equilibrium, at a time when 
there is a co-ordination between the 
people’s desire and the achievement of 
the Government. We And also that in 
the case of the British Dominions and 
in many of the Parliamentary democra-
cies. whose practice was noted by the 
House of .Commons Select Committee 
on the j^peaker’s seat, the convention 
is not very widespread. It is not very 
well established that there should be 
no attempt to challenge the Speaker’.s 
election at the time of the general elec-
tion and so we say it is not necessary 
for us to claim that if we are going to 
derive from British Parliamentary 
practice certain ideas in regard to the 
complete impartiality of the Chair, as 
long as the Chair is there for the task

of regulating the debate, if we want 
that kind of British Parliamentary con-
vention to be also adopted here, we 
should go the whole hog, we should 
adopt the entire British conventions 
and also in the case of elections we 
should agree that the Speaker’s seat 
should not be contested. These two 
things need not be propounded at t te  
same time. My point is this, that quite 
apart from whatever might happen a t 
election time, quite apart from whalr- 
ever the different political and ideologi-
cal groups in the country might have 
to tell the country at election time, 
there are certain expectations of the 
Chair as lon ĵ as the Chair’s duty is to 
see that Parliamentary democracy 
functions in a manner which is usefuU 
*!n a manner which really would r ^  
dound to the interests of this country 
and it is exactly there that we want 
that every possible precaution is takeo 
to see that the impartiality of the Chair 
is guaranteed, that the Chair is not 
even liable to the faintest whisper 
of suspicion of partiality. As I say this J 
am speaking absolutely impersonally aod 
I am not referring to any single instance 
of rulings given by the Chair in our 
House but I say it is necessary for the 
sake of the system which we are tryinif 
to work for whatever it is worth. As 
far as we are concerned, we do not 
have any illusions, we do not have such 
expectations of the system as m y  
friends on the other side, but we are 
trying to work it. Whatever it is, we 
hope this system is going to produce 
results. It is necessary to make suie 
that the position of the Chair is ehi- 
cidated and certain conventions are 
established in this country here and 
now. Now we do not want. I should 
say, a judicial automaton to sit in the 
Chair. We do not want a person with 
a kind of bureaucratic detachment 
which a civil servant officially developi: 
in the course of his career. I see the 
House of Commons Select Committee 
on the Speaker's seat has also said the 
same thing. We do not want a person? 
who behaves more or less like an 
official borrowed from Government 
service. He is supposed to be a very 
impartial person. He is a permanent 
Civil Servant. We do not want that 
kind of person. Why not? Because 
this is a live place, pulsating, and the 
man who presides over this Assembly 
should be a man who has an under-
standing of the problems agitating the 
country, who has a real creative under-
standing, an approach to psychologicat 
problems which agitate the country as 
well as the Members of the House, » 
man, that is to say who has a real link 
with the living problems of our coun-
try, with the working coiWitions of*the 
people of our country, that is to say we 
want a man who has a very liveSy

of Officers of Parliament
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understanding oi the political situation. 
We do not want a man who has said 
good-bye to all ideology, we do not 
want a man who has turned himself 
into a mechanical robot. In that case 
perhaps some in^enius brain might 
devise some kind of electric appliances 
which would do the job of the Speaker. 
What we want is that the occupant of 
th« Chair should be a person with a 
sense of problems which come before 
the House, who could make a human 
approach to the problems and who at 
the same time can see that these pro-
blems of national importance which are 
mooted in the House are really discus-
sed in the spirit in which they should 
be discussed and it is exactly there 
that we want that there should be 
certain safeguards.

As far as the present position is 
concerned, I know that the majority 
party in this House is also represented 
on the Chair. Personally speaking, I 
do not grudge it. Personally, I do not 
cavil at a Congressman being in the 
Chair. Personally, also I think that I 
can concede that the Speaker might 
continue to ally himself ideologically 
and politically with a certain school of 
thought and of action. I do not want 
the Speaker to be a person who is a 
mechanical robot. He therefore has 
human interests and being a public per 
sonality, naturally he has developed 
certain emotional links with certain 
movements. Now I do not think the 
Congress today has much of an ideo-
logy. It has the usual variety of 
status QUO conservatism which is be-
ing doled out by the Congress Govern-
ment and the Congress Party, but I 
am prepared to concede that many in 
the Congess might think very different-
ly, the Chair might consider that there 
are certain basic and valuable pre-
suppositions and implications of 
Congress politics, and I cannot blame 
the Chair, I cannot blame our Speaker 
here who spoke last year in answer to 
speeches of felicitations on his elec-
tion. I cannot blame the Chair if it 
says, “I hold fast to the viows which 
I have held for so long”. I do not 
blame it at all but certain misgivings 
arise and it is only when these mis-
givings arise that they have got to be 
faced and those misgivings relate to the 
possibility, if even there is any remote 
possibility, of the Chair’s afflliation to 
certain political strands of thought and 
action to influence his conduct In the 
Chair. A Speaker after all cannot be 
a perfect instrument and therefore we 
shoiHd try and see to it that as far as 
possible any likelihood of his political 
and ideological afl\liation impinging 
upon his work in the House should be

avoided. That is a matter to which 
we should try to devote our attention.

Now in the British set-up, even the 
Chairman of the Ways and Means who' 
discharges the work of the Deputy- 
Spealter, has to follow the same tradi-
tion ' of abstention from party contro-
versy as the Speaker does and the 
Chairman of Ways and Means no 
longer exercises the rights of the ordi-
nary Member to participate in the 
debates and divisions of the House. 
Now, the seat of the Chairman of Ways 
and Means in the House of Commons is 
liable to be contested unlike the seat 
of the Speaker in the House of 
Commons according to the usual con-
vention but in spite of that he does not 
exercise the rights of the ordinary 
Member to participate in debates and 
divisions of the House.

Now in this connection I And that a 
former Speaker, a very reputed man, 
of the House of Commons, Mr. Clifton 
Brown, who came to this country a 
little while ago, gave a speech before 
Members of Parliament in the Central 
hall and he referred to certain practices 
in England. He said, for example, that 
the “Speaker does not even mix .with 
Members of Parliament at all. He has 
his own house in the Palace of 
Westminster. He is not allowed to go 
into the smoking room, dining room or 
refreshment room, and when he walks 
to the House, he is always preceded by 
one of his officials, the one usually 
called ‘the train-bearer*: He is con-
sidered in circles of the Court as about 
the fifth person of importance in the 
State. So he holds a very aloof posi-
tion in the House of Commons and a 
very high position in the State**.

Now, this is going much too far. This 
is Anglo-Saxon conventionalism with a 
vengeance. This sort of thing we do 
not want. But then, it shows an 
underlying realisation of the necessity 
of taking every possible precaution to 
ensure that the Speaker is absolutely 
impartial. I do not say that we should 
go that far. But, let us try to see that 
there is no tincture of possible suspi-
cion on the position of the Chair. This 
is a matter on which we w ^ld  like 
very much to be assured. This is a 
matter on which I would like the 
attention of the Government to be 
focussed in a serious fashion.

Everybody knows the importance of 
the Chair, and the responsibilities of 
the Chair. In this connection. I shall 
quote what was said by Sir Frederick 
Whyte as President of the Legislative 
Assembly under the Montagu



5241 Salaries and Allowances 28 APRIL 1953 of Officers o^Parliament 524a

Chelmsford Reforms scheme, to illus-
trate the difficulties of the Chair and 
the responsibilities of his position.  ̂He 
quoted the words in which an English 
Matesman described the task of the 
Speaker many year? ago. He said this 
on 24th AuMust, 1925. These are the 
words:

“The occasions are frequent and 
occur unexpectedly, when the 
Speaker is called upon un-aided, 
and. alone, and at once, to decide 
upon difficult points which may 
have supreme consequences—
points which require not only ac-
curate knowledge of the forms and 
procedure of the House, but which 
demand the greatest courage and 
firmness to apply these precedents 
to the exigencies of the moment.”

Courage and firmness is wanted: firm-
ness in regard to the regulation of 
order in the House and courage in re-
gard to the championing of the rights, 
specially of the minority sections in 
the House. This ,is the reason why it 
is very important that the detachment 
of the Speaker from all political affilia-
tion should be assured. I would like 
to quote to you also the words which 
were used by a very illustrious person, 
the late Vithalbhai Patel after his elec-
tion to the Chair of the Legislative 
Assembly on the 24th August, 1925, 
He said on that occasion:

“From this moment, J cease to be 
a Party man, I belong to no Party.
I belong to all Parties. I belong 
to all of you and I hope and trust, 
my hon. friend, the Leader of the 
Swaraj Party, will take immediate  ̂
steps to absolve me from all the ' 
obligations of a Swarajist Member 
of this House.”

He said all these things at a time when 
there was a fight against British Im-
perialism in this country. He said this 
at a time when the Legislative Assem-
bly was a forum for that fight, when 
our country was in bondage, when the 
Swarajist Party had gone there to fight 
and oppose everything, good, bad and 
Indifferent. It was at that time, in that 
context of things, before an Assembly 
consisting very largely of Europeans 
and officials, he said, I belong to all of 
you, I am completely detached f^m  
the party in power. That did not pre-
vent him of course, from using his 
casting vote against the Public Safety 
Bill. That is a very good thing that he 
did. Actually that was the Instance 
which was brought back as a reminder 
to the Chair when, on our behalf, 
felicitations were given to the Speaker 

after his election last year. He did

that; at the same time, he said that In 
his work he was completely detached 
from all affiliation with the Swarajist 
party.

This becomes necessary because the 
Speaker is not only the regulator of 
the debate, but also the “recognised 
guardian of the rights of minorities In 
the House.” I am quoting from the 
report of the House of Commons Select 
Committee on the Speaker’s seat, where 
it is said that he is the recognised 
guardian of the rights of the mlnorltteg. 
I do not need to refer to the ampliflCBh 
tion of the powers of the Speaker in 
regard to so many other things. He 
can certify Bills which are Money Bills; 
he can determine which Party consti-
tutes the Opposition and who is its 
leader; he appoints Chairman of the 
Standing Committees, etc. So, the 
most important function which he has 
is the duty of securing a balance 
between the claims of debate and the 
progress of Government business. The 
claims of debates require that the 
minority groups which are in Opposi-
tion should be looked after. He is 
therefore the recognised guardian of 
the rights of the minorities.

I heard yesterday Mr. Gadgil com-
plaining that the Chair is partial to 
the Opposition. Mr. Clifton BroWn, who 
is now elevated to the House of Lords 
with a title which I better forget, when 
he spoke before us some time ago, 
said:

“The Speaker, once he becomes 
Speaker, forgets his Party. He 
becomes a non-Party man. ‘He is 
put in a particular job with parti-
cular responsibilities and one of his 
responsibilities must be to see fair- 
play all round. He must see that 
the minorities have their fair share 
and very often. Government 
porters say that the Speaker gives 
the minorities too much say.”) #

Government supporters ever3rwhere be-
long, it appears, to the same tribe and 
they make the same kind of complaint, 
and it is the lob of thp Speaker to see 
to it that the minorities in particular 
are allowed to have their say. In 
regard to this Mr. Clifton Brown gives 
an instance when he permitted Mr. 
Maxton, who was the leader of thi*ee 
Independent Labour Party Members to 
have a larger share of the time of 
discussion when there was a sort ct 
trans-Atlantic debate with the U S.A.
He says, “......we do regard the rights
of minoritiai with specdal care, how-
ever much one may disag[ree with 
them”. Hf says, Mr. Maxton was being 
called too .'ften. Once, hn said, more 
or less apologetically
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have been called lar too often, 

but you see that is the way in the 
House of Commons where those 
who belon;? to the smallest party 
very often have the most tp say.”

:lt also appears "to as that those who 
‘happen to be the largest party have 
'so little to say that legislative pro-
la m in e s  collapse, as we have recently 
-seen in this House. It is necessary 
!that' the rights of the minority groups 
^  'the House are respected by the 
iChair. I do not say that the Chair does 
not actually respect them. I do not 
wopose to cast any kind of aspersion 
even remotely upon the conduct of the 
Chair as far as we are concerned in 
this House. But, we want to make 
fsurt; that proper attention is given con-
sistently to the job of ensuring that the 
SoKaker’s functions are exercised 'with 
due regard to the rights of minorities. 
O ur e^dperience in this House has been, 
unfortunately, that the Leader of the 
bouse— âs 1 had once occasion to remark 
—forgets that he is the Leader of the 
House and not only the Leader of the 
Oovernment and the Majority Party, 
llspecially in this House where there 
Tis H minority in Opposition which, in 
spite ot numerical weakness is the un- 
ifaiaing target of attack by the ruling 
jparty, the Chair’s functions become ex-
tremely important, and the expectation 
we have of the Chair in regard to its 
complete impartiality takes on a very 
added importance. I therefore day, I 
do not mind their retaining affiliation 
to that ideology which the Chair choos-
es to adhere to. But, I want to make 
sure that as long as the Chair is in a 
position to regulate the debate, as long 

it devolves upon the Chair to see 
that the minorities get adequate repre-
sentation in the debate, as long as it is 
the duty of the Chair to see that the 
ruling party is not in a position to use 
Us steam-roller majority to stifle 
adequate discussion of national issues, 
as long as this sort of guarantee has 
to come from the Speaker, the Chair 
should make sure to see that no loop-
hole is left and that no avoidable link 
with a political party is continued.
Hemain a Congressman by all means if 

Chair wishes to do so But> shed 
all avoidable links with the party
organisation. We respect the Chair
«^vea as it is, because we know the
Chair has a very difficult job. We 
know thajt the Chair tries to do its best 
in the circumstances. But, we shall 
respect the Chair all the more if the 
appearances—-maybe very unreal 
appearances—of a link-up with the 
-ruling party are removed. This Is a 
matter to which I hope the attention of

theT House will be given, to which I 
hope the attention of the ruling party 
particularly will be given, to which 1 
hope also the attention of the Chair 
would be given. In that case alone can 
we .get a clarification of these Issues 
which will assist not only us, but also 
the Legislatures in the different parti 
of the country. .

Now, I come to the question—I will 
not take much of the time of the 
House—of salaries and allowances. I 
will not say very much about it. I 
would merely point out that I do not 
wish our Chair to think that rank 
should only be the guinea’s stamp. 
After all, it does not matter two hoots 
how much money the Chair gets, how 
many facilities and amenities in terms 
of money that the Chair gets. We have 
been told that there should be a sort 
of equation between the Ministers and 
the Speaker. I say, Sir, there need be 
no equation with the Ministers. The 
Ministers are in a vfery different street 
from the Chair, and the Chair is very 
much better off without the company 
of the Ministers. Why do they put for-
ward this comparison between the 
standard of life of the Chair and the 
Ministers and that sort of thing? If the 
Ministers choose to have a certain way 
of life, it does not necessarily follow 
that for the sake of a supposed dignity 
we should try also to see that those 
who occupy the Chair also follow the 
same standard of life. I see in the Bill 
before us provision made for sumptu-
ary allowance and 1̂1 that sort of thing. 
Now, let us go into this, matter a little 
more carefully. Let us consider it a 
little piore dispassionately.

I know that in the British days every 
Executive Councillor would conlplain 
that he could not carry on with the 
very little pittance which he got as 
Executive Councillor. Even today we 
have got Ministers and others com-
plaining that this is a very difficult 
place to go about in, and you cannot 
make it with as little money as they 
get. The other day I had the mortifica-
tion of having to listen to a very high- 
up member of the Indian Civil Service 
who was complaining regarding his 
extremely penurious condition. He 
was giving me certain facts about the 
amount of income-tax which he has to 
pay, the money which is taken away 
for Provident Fund purposes, the money 
which is deducted for rent and his 
refrigerator and all that sort of thing, 
and how it comes down to a very 
modest sum which, he said, was a 
modicum of money with which he had 
to carry on. Now, I listened very
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politely to this tale of woe, but surely 
we cdnnot be expected in a serious 
Legislature to take any serious note of 
this kind of complaint. I know that 
there, is no ena to the standard of life 
we want to reach and we should like 
to have a society where everybody more 
or less has an access to the highest 
standards of life, and the position being 
what it is, there is no end to the 
standard* of life which you might ex-
pect to be reasonable for a Minister or 
for the Speaker, or the Deputy-Speaker 
or for Members of Parliament, and thal 
sort of thing. I may remind of what a 
very well known writer said about 
«nvy. He said that Napoleon used to 
envy Caesar as a greater General, and 
Caesar used to envy Hannibal, and 
Hannibal used to envy Alexander, and 
Alexander used to envy Hercules, who 
•did not exist. So, there is no end to 
this envy. So, if I think . that the 
Minister leads to better life than I, it 
leads nowhere. It is petty, and it is 
not necessary. Then this criterion 
should be discarded. Here we are try-
ing to legislate for a country in the 
slough of despair because economic 
conditions are so bad;—famine rages in 
Maharashtra, in Rajasthan, in the dry 
areas of Madras, in Sunderbans in 
West Bengal; all over the place, where- 
ever you look, North, South East or 
West, famine ranges .'verywhere—and 
we are trying to do something for the 
country (whether we are capable of it 
or not is a different matter; we are try-
ing to do it); and in this set-up, in this 
psychologic£^l atmosphere, we talk 
about the standard of life which befits 
the dignity of the holder of the Chair, 
the Ministers, the Rashtrapati and all 
that sort of thing. I know every time 
I mention China, there is a flutter in 
certain dovecotes, but in China things 
have happened;—there are certain
Members of this House who have been 
to China and who have come back with 
glowing reports—Chairman Mao who 
is venerated as perhaps no other per-
son is venerated in the world today, 
what kind of standard does he follow? 
That really is an assurance of your 
link with the people, and that^ really 
makes you deserve the confidence and 
respect df the people. The Chair, I 
am sure, can do without many of the 
trappings of dignity—so-called dignity 
—authority and luxury which seem to 
be very important in the set-yn that 
we have in this country today. The 
Chair belongs to the House. That is 
’Why I have been speaking in this way.
I say the Chair is responsible to the 
House and the co u n tr v . The 
Chair represents the ma1est>- of the 
House. It is to the Chair we 
look for certain gestures, for goodwill, 
for a real understanding of the live 
probleriis of our people. If that is done.

if the Chair make^ that gesture, it will 
be a wonderful thing. It will heighten 
the reputation of this House, but that 
is not important; it will really show 
that the wind has begun to blow in a 
different direction, that our country is 
perhaps now going to proceed in a 
different way, that perhaps now the as-
pirations of the people and the achieve-
ment of better living standards for the 
entirety of the people is being taken 
seriously and earnestly by the Gov-
ernment of our country. That is why 
I want that we should reconsider this 
matter. We should go into this matter 
more carefully. We should try to en-
sure that the position of the Chair is 
above all cav il,W e should try to en-
sure that no suspicion—not the faintest 
tinge of suspicion—of political partial-
ity can be levelled against the Chair. 
We should see at the same time that 
the emoluments given to the Chair are 
such as are in conformity with the in-
terests of our country and the dignity of 
our country, a country with the tradi-
tions of the life of the Ashram, a 
country where—

: 1”

—those who put on the loin cloth were 
looked upon as the really fortunate 
people, where these ideals have been 
propogated for good or ill.
I do not hold with this idea o f  
at all, but that is the context in which. 
you operate, that is the atmosphere* 
which is part of the feel of this country 
where we have to operate. In this 
country, if we have a kind of appara-
tus borrowed wholesale from God 
knows where, surely that is going 
against everything and that is showing 
a complete insensitive approach to the 
mounting problems regarding the 
misery of the people today, and that is 
something against which we wish to 
register our protest by means of the 
discussion which has been initiated on 
this Bill.

Mr* Chairman: Before I call upon an-
other hon. Member to speak, I would 
like to make some suggestions. *

Yesterday we discussed the matter 
for an hour and a half, and so far as, I 
can find, very interesting information 
has been given by Members, particular-
ly by the hon. Member who has just 
sat down with reference to the history 
of the institution of the Speaker in the 
House and his duties and functions. I 
will not rule that tha'  ̂ is all not rele-
vant, but the fact is that the institu^'on 
of Speaker and Deputy-Speaker has 
been recognized in our Constitution 
already. There is also further provision
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[Mr. Chairman] 
that under article 97, the salaries of the 
Speaker and Deputy-Speaker should be 
fixed. And what this Bill proposes to 
do mainly is to fix the salaries of the 
officers. I do not propose to say that 
the discussion is irrelevant as to 
whether the Speaker should be a party- 
man or should not be a party-man— 
people may have different opinions on 
that matter—but I think dt will be more 
appropriate if hon. Members who speak 
after this will confine themselves to the 
main point and «ive greater attention 
to the provisions of the Bill rather than 
treat us to the history of the institution 
of Speaker because that we have al-
ready «ot. I would be most reluctant 
on a measure like this to interfere and 
stop anyone. That is why I avoid any 
temptation to come in the way of any-
one, but if Members observe this rule, 
probably we might be able to look at 
the core of this question from a proper 
angle of view, and might be able to 
finish the matter early. I will not go 
beyond this suggestion and rule out 
anything which refers to the conven-
tions etc., but if we so into greater 
details regarding the history of the 
institution of the Speaker, naturally the 
institution of the Speaker and Deputy- 
Speaker is already recognized in the 
Constitution and we are having it. The 
primary question now is what should 
be the salaries and emoluments that 
should be fixed under article 97 of these 
officers. I find that there has been a 
very healthy tone so far as this debate

* is concerned, and as far as possible all 
references to personalities are avoided. 
I am very happy to note it. But. at the 
same time, if we confine our discussion 
to the limits I have indicated, probably 
we may be able to get through this 
measure early. However, let not this 
be interpreted as my saying that I 
would like to rule out any discussion 
which is relevant to the subject matter 
of the Bill.

I will now call upon Mr. Sharma.
Prof. D. C. Sharma (Hoshiarpur): 

Sir, I thank you very much for giving 
me an opportunity to speak on this 
very interesting subject.

I would not like to dilate on the role 
of the Chair in a House like this, be-
cause. as you have put ii so aptly, it 
would not be very much to the point. 
But. I was very happy to hear one of 
the speakers this morning referring to 
England, and I think It is a very whole-
some departure from the usual practice 
followed by some Members in this 
House. Well, the English precedent 
has been quoted, but I may say that I 
do not want to quote the English prece-
dent. I want to say something about

the practices that prevail in those 
countries where Parliamentary demo-
cracy exists. And if I know U arigt^t, 
Parliamentary democracy exists in 
England, France, the United States of 
America, Australia. New Zealand and a 
few other.countries. I must say that 
when We look at the history of the 
evolution of the institution of the 
Speaker, we comei t̂o the conclusion that 
there are different conceptions that pre-
vail in different countries. I agree 
with the hon. Member who spoke just 
now that in England the Speaker is 
thought to be a sort of aloofish person, 
who keeps out of all kinds of party- 
politics. But when we come to 
France, we find that the Speaker is 
generally a party leader, Sind is either 
an ex-Minister or a person who is on 
his way to become a Minister. In the 
same way, in Australia and New 
Zealand also, we have different concep-
tions. In the United States of America, 
we find that the Speaker or the Presi-
dent is generally a party leader. So, 
it is no use relying upon the experience 
of other countries, for laying down the 
duties and functions of this office. I 
think India is sufficiently advanced, 
and sufficiently knowledgeable, to have 
a conception of her own on this matter. 
I think that the conception that we 
have so far adopted is very good in 
the context of the Parliamentary life 
of our country. That conception i&
this. The Speaker, though he belongs 
to the majority party, is yet free from 
all party bias and party prejudices. 
When he takes the Chair in the House, 
he is not only a leader to us but also
an umpire. He is not only a member
of the malority party, but also a
moderator. I think that that is a very 
difficult conception which we are prac-
tising, but I believe that in the context 
of our life today, this is exactly what 
has happened, and what should happen. 
I do not believe that the healthy prac-
tice which used to prevail in England 
at one time, when the Speaker was 
taken out of party politics, is going to 
be eternal. As the previous speaker 
pointed out, there have been certain 
lapses even there. Therefore, I think 
that if the Speaker is to command the 
respect, loyalty and allegiance of the- 
House, he should belong to the majority 
party, because after all it is in their 
interests to have the proceedings on 
an even keel, and make them run along 
smooth rails. It is therefore a healthy 
practice that the Speaker should belong 
to the majority party.

At the same time, I feel, as the pre-
vious speaker has stated, you cannot 
expect the Speaker to be a person who 
has absolutely no ideology, who has
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ceased to have his hand on the pulse of 
the people, or who is like the Lady of 
Shallot. When I was a teacher, occa-
sionally I used to teach a poem called 
‘The Lady of Shallot'. She used to be 
in a world of shadows, and used to see 
all things only throu^^h a mirror. She 
was absolutely out of touch with the 
realities of life, and with the conditions 
prevailing in the world. We do not 
want that our Speaker should be the 
male counterpart of the Lady of 
Shallot. We do not want that our 
Speaker should be utterly divorced 
from those vital currents of life, which 
are pulsating in the whole of the sub-
continent.

Dr. N. B. Khare (Gwalior): Suppos-
ing the Speaker is a female, then what 
happens to the remarks of the hon. 
Member? /

Prof. D. C. Sharma: I am very sorry 
that I did not follow the very amusing 
remark made by this amusing gentle-
man.

Mr. Chairman: Let the hon. Member 
go on in his own way.

Prof. D. C. Sharma: 1 am sorry that 
I am deprived of the witticism of this 
gentleman.

Dr. N. B. Khare: I said that suppos-
ing the Speaker happens to be a female, 
then what happens to the remarkK of 
the hon. Member.

10 A.M.
Prof. D. C. Shama: If the Speaker 

happens to be a female, then God for-
bid that she should follow Dr. Khare.

I was just now saying that by the 
standards and tests which have been 
laid down by the hon. Speaker, I should 
say that the Speaker should be a 
person, who belongs to the majority 
party, which is responsible for adminis-
tering the country, and also for build-
ing and consolidating the position of 
the country. That is what should 
happen. At the same time, he should 
not be partial in any way. So, our con-
ception that the Speaker should be a 
majority leader, an umpire and a 
moderator is the conception that is best 
suited to our country, and I hope the 
other nations also will follow this.

It has been stated that the two 
primary functions of the Speaker are 
to regulate the debate, and also to be 
the champion of the rfghts of the 
minority. I think these are truisms, 
and do not need any kind of elabora-
tion. But if you would forgive me for 
referring to my own experience, though 
limited and short, I would say that so

far as the regulation of the debate ii> 
this House is concerned, I think no-
body, whether he belongs to the 
majority party or the Opposition, 
should have any grous^. I am not the- 
person to repeat the charges or state-
ments which have been made by some 
of my friends, that the Opposition gets 
more share than is necessary. I do not 
want to say that. I think the Opposi-
tion should get as much share as it can.

The hon. Speaker has had to deal" 
with some very critical situations in 
the House, in regard to the regulation 
of debate, and at the time of questions 
and also at other times. He has 
handled the situation with the utmost 
firmness and guts, and I would add, 
gentlemanliness. You have said that 
we should not make a reference to the 
Speaker or the Deputy-Speaker in 
person, but I must say that while the 
hon. Speaker should be a person of the 
majority party, should be an umpire 
and also a moderator, I should say that 
the Speaker or the Deputy-Speaker 
should be more than anything else, a 
gentleman, in the real sense of the 
word. If you would forgive me for 
saying that, I would say that the 
Speaker and Deputy-Speaker that we 
have here are gentleman of the flnest 
kind, and we are really lucky in having 
them. So far I have said something 
about the role of the Speaker and the 
Deputy-Speaker. ^

Now I come to the salary and allow-
ance part of the Speaker. Yesterday I 
was listening to the speech of one hon. 
Member who said that the salary of the 
Speaker should be viewed in the con-
text of the refugees who are on the 
platforms of Sealdah, or in the context 
of the persons who are rotting in some 
of the re fu se  camps, I think that is 
the expression which the hon. Member 
used. I would not use that word 
rotting, because I know these refugees 
are bemg very well looked after, in 
those refugee camps.

As a teacher. I had often had the 
privilege of putting one question on the 
question-papers. ‘Explain with refer-
ence to the context*, esoecially on 
English. There we have to view a 
parUcular passage with reference to a 
particular context. I think when the 
hon. Member tells me that the salary of 
the Speaker should be viewed In the 
context of the refugees or in the cqn- 
text of those lying on the platforms of 
Sealdah station or of something which 
is happening in the Sunderbans, I 
would say that he is not looking at 
it properly and is not locating the 
passage rightly, or viewing the problem 
from the real context.
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Shri B. S. Murthy (Eluru): What 
«bout his comparing the driver and the 
Speaker?

Prof. D. C. Sharma; I think the 
salary of the Speaker or the Deputy- 
Speaker has to be viewed in the con-
text of the pay-structure that prevails' 
in our country. Well, if you want to 
reduce the salary of every person, I 
have no complaint to make and I have 
no grouse. But so long as the pay- 
slxucture of our country is what it is, 
we have to look it in that way. Some-
one referred to some LC.S. man. An-
other speaker referred to some remarks 
which Dr. Katju had made. But, I 
^think the whole question of this salary 
has to be viewed in the light of the 
pay-structure that prevails in our 
country. If you Judge it on that basis, 
^ou will see that the salary we are 
^giving to the Speaker, the allowances 
that we are giving to the Speaker, the 
salary that we are giving to the Deputy- 
Speaker and the allowances which we 
are giving to the Deputy-Speaker are 
not put of proportion to the work that 
they do, the onerous duties which they 
perform and the burdens which they 
nave to carry. You will then affirma-
tively say that it is only in the fitness 
of things that we should give this kind 
of salaries and allowances . to the 
Speaker and Deputy-Speaker.

I remember a remark which Mr. 
Jaipal Singh made at one time when 
we were discussing the salaries of the 
army officers. Somebody said the 
salaries of the army officers should be 
reduced and the hon. Mr. Jaipal Singh 
at that time asked; ‘Do you want that 
our army officers should live like 
coolies?’ That is the question which 
the hon. Mr. Jaipal Singh asked. I too 
would like to ask: Should not our
Speaker and Deputy-Speaker live in 
conformity with those standards of liv-
ing which, I think, they are entitled to 
on account of their august office?

I would say* this question of salaries 
is a very difficult question. But I 
would also say that all salaries that 
our officers get are a kind of national 
investment and they put back most of 
what they get into the national fund. 
For instance, an officer gets his salary. 
He has to educate his children, he has 
to have insurance and provident fund. 
All those things come back. Therefore. 
I think the salaries that we give to our 
officers and to other persons are a kind 
-of national investment. They are 
ploughed back into the funds of the 
-country. So I do not think that this 
kind of carping criticism should be 
made about the salaries and the allow-
ances of the Speaker and Deputy- 
Speaker. Of course, if you change the 
whole pay structure, the thing is differ-

ent. But as long as the pay structure 
remains what it is, I think we are not 
giving an anna more to the Speaker 
or Deputy-Speaker and a pie more to 
the Speaker or Deputy-Speaker than 
whaU they should get.

So far as the duties of these august 
offices are concerned, they have been 
done with the utmost care and utmost 
finish by these two persons, I must 
say that they have regulated the debate 
in the most impartial manner, they 
have been impartial to all sections of 
this House and they have poured oil 
on troubled waters when there have 
been very unseemly scenes. Only 
persons with experience have been 
able to handle them arid they have 
done it. Therefore, I give my whole-
hearted support to the Bill which has 
been brought forward and I should say 
that this Bill should be passed as it is. 
It is very unfortunate that there should 
have been any debate on this Bill. 
After all, as a gesture of goodwill and 
as a gesture of friendliness, we should 
have tried to pass this Bill without any 
debate, because the Speaker and the ' 
Deputy-Speaker have done well by this 
House, they have done well by all the 
parties here, the minority and the 
majority, and they have held the scales 
even between all of them.

Mr, Chairman: Before I call upon any 
other Member, this small Bill which 
involves only a few points, as I said 
sometime ago, was discussed about an 
hour and a quarter yesterday and an 
hour today. And I find that it is very 
difficult for any hon. Member to avoid 
saying probably what has already been 
said by some other Members. There-
fore, there is confusion. I do not want 
to apply closure to thfs debate for 
reasons which, I think, would be 
obvious to any one. But under rule 
257, I would like to take the sense of 
the House as to when they would like 
the debate on this particular motion to 
conclude, as I do not want any confu-
sion to be created by Members saying 
that they did not understand it. We 
are at the consideration stage and I 
want that this motion for consideration 
should conclude at some reasonable 
time today so that we can devote the 
rest of the time for the amendments 
etc.

Dr. n ! B. Khare: 11-30.
Hon. Members; No, no.
An Hon. Member: 12-30.
Mr. Chairman: If It is concluded at 

11-30, the whole Bill will be passed to-
day.

Shri S. S. More (Sholapur): General 
discussion?



Mr. Chairman: We may finish gener-
al discussion by 11. As I said, there is 

310 question about the importance of 
this discussion. But looking to the fact 
that certain questions only are involv-
ed, it may not be possible fpr hon. 
Members to avoid repeating it, though 
I may not have any desire to stop it. 
That is what I find even now. If we 
can conclude at 11 o’clock.........

Hon. Members: No, no.
Mr. Chairman: Then I decide under 

rule 257 that at 11-30 the debate on 
this particular motion will conclude, if 
that is acceptable to all.

Hon. Members: No, no.
Pandit D. N. Tiwary (Saran South): 

Last time I caught your eye first.
Shri B. 8. Murthy: Since yesterday,

•we have been standing and sitting and 
■sitting and standing.

Mr. Chairman: I think the hon.
Member, Mr. Tiwary, may speak a little 
later because there is some arrange* 
ment by which I have to call Members 
from this side or the other. That also 
has to be regulated.

An Hon. Member: A chance to the 
Opposition, Sir.

Shri K. K. Basu ^(Diamond Harbour): 
Individuals and parties......

Mr. Chairman: There is no question 
of party. I have to rpgulate without 
looking to the party. Dr. Khare.
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^  3JIKT ^  înR5T 5l|lr t  
w fftr  «fr#  ^  ^  »T»T T ^  t  I

Mr. Chairman: We have decided that 
we should close this debate at 11-3D. 
I find a large, number of Members are 
handing in notes or standing up and I
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would like to fix a time limit because 
the scope of the discussion is very 
limited.

Shii S. S. More: Many Member^ are 
anxious to express their opinions. It  ̂
is a very important Bill. Otherwise we 
shall not be able to ventilate our own 
bitter experience if sufficient time is not 
given. There are procedures and pro-
cedures; some other method will have 
to be adopted. ^

Mr.̂  Chairman: Let not the hon. 
Member misunderstand me. I thought 
that as so many people are anxious to 
speak, we minht fix a time limit as far 
as possible. I will now call upon Dr.
S. P. Mookerjee to speak and let us 
decide it later on.

Dr. S. P. Mookerjee (Calcutta South-
East) : I am glad to find that while dis-
cussing this measure there is a general 
non-party approach to the problem. In 
fact, that is what it should be. There 
may be differences of opinion with re­
gard to the question of salary but with 
regard to the other question of princi-
ple which has been raised and which 
you, Sir, have allowed to be raised, we 
should be able to come to certain con-
clusions which would be consistent 
with the dignity of this House and also 
the history and traditions of the Chair 
of the Speaker.

Reference has been made to the con-
ditions obtaining in the House of 
Commons in England.  ̂ Undoubtedly, 
we should be able to draw some lessons 
out of the experiences in that House. 
But, there was a certain historical 
background which explained the deve-
lopment of the powers of the Speaker 
in that country and which we cannot 
for obvious reasons exoect to see re-
peated in this country. Till the 17th 
century, in England, the Soeaker, as 
he was called, was the King’s man.
He was the nominee of the King and 
he functioned as such. Now. there was 
a struggle for the vindication of the 
rights of the people between the Mem-
bers of Parliament on the one hand and 
the King on the other. Well, obvious-
ly, in our country at th iS N stage , there is 
no possibility of this House struggling 
with the Executive for the supremacy 
of power. This is an elected Parlia-
ment and the Government will remain 
in office so lon« as it enjoys the con-
fidence of the majority of the House. 
The Speaker, therefore. *wlll have no 
occasion to decide between the contest-
ing claims of the House, on the one 
hand, and the Executive on the other, 
unless a situation arises when the 
Executive chooses to remain In office 
even though it has ceased to enjoy the

confidence of the majority of the House 
and refuses to call a meeting of the 
House of the People; even for that 
remedies are provided in our Constitu-
tion. Therefore, in our case, the 
Speaker will function as the custodian 
of the dignities and rights of the 
House—and. when I say the House, I 
mean the Members belonging to all the

* parties in the House.—and will be able 
to see that the work of the House is 
being carried on in accordance with the 
best of Parliamentary traditions.

Now, If we refer to the practice ob-
taining in England we can get an 
answer to the question Avhich has been 
raised. One of the speakers who 
spoke a few minutes ago said that the 
Speaker should be a party man, he , 
should represent the majority party, 
and he tried to justify it by referring 
to some practice which is still obtain-
ing in France. If we refer to the prac-
tice obtaining in England, till the 17th 
century, as I said, the Speaker was the 
King's man. After that, as is written 
in an article by Lord Campion, who is 
one of the acknowledged authorities in 
the United Kingdom on this subject......

Shri Gadgil (i^oona Central): Noth-
ing like common sense, the best au-
thority .̂

Dr. S. P. Mookerjee: And this is based 
on common sense naturally, but un-
fortunately Mr. Gadgil does not follow 
common sense. “After ceasing to be a 
courtier, the Speaker in England came 
to be a party leader.**

I am referring to this for this reason 
that there is a tendency on the part of 
some Members that in our country also 
the Speaker may continue to be a mem-
ber of the majority political party. 
England also passed through that stage. 
After the battle was won in favour of 
Parliament and the Speaker became the 
man of the House of Commons repre-
senting the people, the second stage 
was from 1679 to the period between 
1832 and 1867, that is to say. about 190 
years, the Speaker continued to be a 
party man. This is what Lord Campion 
says in two sentences:

“After ceasing to be a courtier, 
the Speaker came to be regarded 
as a party leader. The City of 
London thought it worth while to 
secure Speaker Trevor’s support for 
a Bill by a bribe of 1000 guineas, 
and the aid of 18 th century 
Speakers was solicited by what 
came to be known as the ‘more 
respectable method of deputation*.”

•

Then, Arthur Onslow was the first 
Speaker towards the beginning of the 
18th century who took the decision that
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the Speaker should act with complete 
independence and try to uphold the 
dignity of the House and the rights of 
all Members, including the minorities. 
He put this idea in two or three sen-
tences, in the course of a minute. He 
observed:

“Ministers seldom love Parlife- 
ment; never bring business there 
for counsel, .but to carry points that 
must have the authority of the 
Legislature/’

As Lord Campion says,—
“It was against the Government 

that he (Arthur Onslow) consistent-
ly upheld the ancient rules and 
forms of proceeding as ‘a protec-
tion to the minority against the 
attempts of power* and ‘against the
irregularities and abuses which......
the wantonness of power is too apt 
to suggest to large and successful 
majorities’.”

Then, Campion summarises in four or 
five sentences the practice in the U.K. 
today. I would like to read these out 
to the House, because I believe there 
will be—in fact, there should be— 
general agreement with regard to this 
basic principle. Campion says:

“After 4he election of Shaw 
Lefevre, Speaker from 1839 to 1857, 
the principle has been observed 
that the Speaker is not only impar-
tial but abstains from anything 
which could cause the slightest 
suspicion of partisanship. He does 
not intervene in committee or 
make political speeches outside 
Parliament; he keeps aloof ' from 
party contacts, does not even enter 
a political club. After resigning 
from tl^e Chair, he also retires from 
the House, being rewarded by the 
Crown with a peerage. He is not 
opposed on re-election in the 
House as long as he wishes to 
serve, nor in his constituency 
during a general election.”

This matter was touched upon by our 
own Speaker when we offered him our 
felicitations on his election as Speaker 
on the 15th May, 1932, and it would be 
only fair to our Speaker to refer to the 
comments which he made, because he 
also had in his mind the background of 
the British methods and he put forward 
his views as to the circumstances under 
which t îe same principles might be 
made applicable in India. This is 
what he said:

“’I'he position is undoubtedly an 
ideal one....**

of Officers of Parliament
Bill

He was referring to the position in the 
U.K.—

“...... provided it is acoompanied
 ̂ by the other essential corollaries 

of democracy.”
I would undeline these words. I do not 
certaiKily share the. view of my hon., 
friend Shri Hiren Mukeriee when he 
said that we can adopt only one portion 
of the British practice, but need not 
necessarily follow the other practice. 
That will not do. If we wish to pro-
ceed on the British principle—I am not

• saying that we should follow every 
minute detail: we can certainly make 
some exceptions in relation to the con-
ditions obtaining in our country— b̂ut 

 ̂ if we wish to follow the British model, 
then by and large the basic principles 
of the British approach must be ac-
cepted in order to arrive at the conclu-
sion that the Speaker should not have 
anything to do with any ppUtical party 
whatsoever. If we want to accept that 
basic conclusion, then the conditions 
precedent to that must also be accept-
ed as has been done in the U.K. I 
shall presently say what those general 
conditions are. Now, let me come back 
to our Speaker’s speech. He 'Con-
tinued:  ̂ ^

“While, therefore, I shall always 
strive for the establishment of that 
ideal, it is obviously not possible, 
in the present conditions of our 
political and parliamentary life, 
to remain as insular as the English 
Speaker, so far as political life 
goes. But the Indian Speaker act-
ing as such will be absolutely a
non-party man...........”

This is the declaration which our
Speaker made, and we would certainly 
expect that he would adhere to it so 
long as he remains, in office—

“......meaning thereby that he
,keeps aloof from party delibera-
tions and controversies; he does not 
cease to be a politician merely by 
the fact of his being a Speaker.
We have yet to evolve political 
parties and healthy conventions 
about Speakership, the principle of 
which is- that, once a Speaker he 
is not opposed by any party in the 
matter of his election, whether in 
the Constituency or in the House, 
so long as he wishes to continue as 
Speaker. To expect the Speaker to 
be out of politics altogether with-
out the corresponding convention 
is perhaps .entertaining contradic-
tory expectations.”

In regard to this point of view, f  for 
myself am in complete agreement with 
it, and I should like to suggest to the 
House the basic conditions which we
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should accept—when I say “We”, I 
mean not merely this House, because 
this is a matter which affects the 
Speakers in all oiir Legislatures. This 
is a major decision which has to be 
taken by all the political parties in the 
country. You cannot pass a legislation 
and lay down the traditions or rules 
which Speakers are to follow in this 
country. They must be the natural 
growth of conventions which must 
operate in this country with the general 
concurrence of all political parties who 
may differ from each other on various 
matters, but who must a^tree to keep 
the Speaker, whether in the Parliament 
at the Centre or in any of the Legisla-
tures in the States, completely indepen-
dent and impartial. *

Now. what are the conditions which 
are in vogue in the U.K. which I would 
like to see applied to our country? 
First comes the selection of the Speaker. 
When we put this question to Mr. 
Clifton Brown the other day, he pointed 
cut the method which was obtaining 
there while a Speaker was selected. 
He said that the Sneaker was the nomi-
nee of the back-benchers belonging to 
all the political parties in the House of 
Commons. It is the duty of the whips 
to ascertain the viewpoints of the back-
benchers and find out who was the 
man who in the opinion of the large 
mass of Members was best fitted to 
occupy the Chair as Speaker. It is 
only after that that an agreement is 
arrived at and the «iname is proposed, 
and the nominee is elected without a 
contest. There was a breach of this 
convention by Mr. Churchill last time. 
Mr. Brown referred to it'in his speech.

He personally expressed disapproval 
of this breach having occurred in the 
U.K. after several centuries, but titire 
were soecial reasons, according to Mr. 
Churchill, why this breach took place 
this time, and he expressed the hojDe 
that in future this would not be regard-
ed as a precedent. Once the Speaker 
is elected, the question arises: what
about his future? Let us look at the 
matter from two points of view. One 
is, whether he continues to be a mem-
ber of a political party or not, when he 
is in the Chair he must scrupulously be 
impartial and independent. I believe 
there is no Member on the other side 
who woulg! maintain that a Speaker, be-
cause he is a party-man. should give 
more favoured treatment to the Gov-
ernment party.

Shri S. S. More: That is what Mr. 
Gadgil said.

Dr. S. P. Mookerjee: I do not think 
even he said that. He has got at least 
that much common sense. Now, as has 
been said by Campion, “what is neces-
sary is not only to ensure the impartia-

lity of the Speaker, but to ensure that 
his impartiality is generally recognised*'. 
Two more conditions must be fulfilled,, 
and my hon. friend Shri Hiren Mukerjee 
was perfectly right when he said that 
the task of maintaining the rights of the 
minorities is a major responsibility of 
any Speaker, because unless the 
Opposition functions properly—and 
the Opposition can be voted 
down by the majority—there is aa  
end of Parliamentary democracy. But. 
that is not the- point at issue. If the 
Speaker is partial when he is in the 
Chair, then you may bring a motion of 
no-confidence and remove him or 
attack him openly, but the question is 
this. If he continues to be a member 
of a political party or the majority 
party, what is the mental reaction that 
can be produced in him with regard to- 
the discharge of his duties, or what is 
the reaction which can be produced ia  
the mind of the public, and how can 
we make him completely free from  ̂
even the shadow of a doubt with re-
gard to that matter? What are the 
conditions they have accepted in U.K. 
for this purpose? The first is that he 
must not be contested at the time of 
election. If he chooses to remain a 
Speaker he has only to signify his in-
tention and there will be no contest 
whatsoever. I consider this to be of 
fundamental importance if we expect 
that in our country the Speaker should 
be a really non-party man.

My hon. friend Prof. Mukerjee Just 
slipped over this point. He said that 
does not matter; in our country for 
various reasons we may have to set up 
a man in opposition to the Speaker. 
But then what happens? The Speaker 
after functioning as an impartial and 
independent Speaker for say five years 
or seven years suddenly becomes a 
strong party-man and is thrown into 
the controversy of election. Naturally, 
if he is contested by other political 
parties he has to justify not his stand 
as a Speaker, but the stand of the poli-
tical party which he represents. There-
fore, the very purpose of the principle- 
which we want to see established, 
that the Speaker should be completely 
devoid of any party bias, is defeated. 
You encourage the Speaker to become 
a party-man. So, two conditions have 
got to be accepted: that he continues 
in office uninterrupted: so long as he 
does his duty well there is no question 
of ousting him,—he remains the 
Speaker. He remains as the Speaker 
and as a Member of Parliament with-
out any opposition whatsoever. I have 
got here a number of precedents where 
this salutary convention has not been- 
observed in the United Kingdom., I 
do not, however, wish to bother the 
House with those details. I am aware
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of that. But at the same time every- 

-one who has considered this question 
impartially or historically has recorded 
that the cases in which this convention 
had not been observed must be regard-
ed as exceptions and not the rule. So, 
let us make up our mind on this 
fundamental issue. Are we, who rep-
resent the' political parties in the 
country, really serious about it? Do 
we want that the Speaker should be 
selected, should be kept in ofAce, and 
should be re-elected to the House in 
the same manner and in accordance 
with the same conditions as obtain in 
the United Kingdom? These will not 
be matters of legislation. No Act of 
Parliament can compel a political party 
not to set up a candidate. It will be 
a gentleman’s agreement. It will be an 
announcement of national policy which 
will guide the activities of different 
political parties. Even then some in-
dividuals may stand—that you cannot 
avoid. But, of course, it will not mat-
ter much if he is not opposed by a 
party as such.

Shri Joachim Alva (Kanara): Why 
'was not that convention observed in the 
■case of Shri Mavalankar, the Speaker.

Dr. S. P. Mookerjee: I was not referr-
ing to any individual. Shri Mavalan- 
Icar himself was opposed: he had to
fight his election.

Shri Joachim Alva: Our democr^icy
■should have started with right conven-
tions both at the polls and in this 
House when Shri Mavalankar was a 
candidate.

Dr. S. P. Mookerjee: Even so far as 
the provinces are concerned, as you 
know—I do not wish to go into details 
—there were a number of cases where 
the Speakers had to fight. I know 
a t least of one case where the Speaker, 
because he did his work independently 
was ousted by the majority political 
party itself. He was not allowed to 
stand.

An Hon. Member: Shri Ganshyam
Singh Gupta of Madhya Pradesk.

Dr. S. P. Mookerjee: I did not want 
to refer to names.

Shri Gadgil: That is an exception to 
the rule.

Dr. S. P. Mookerjee: If we generally 
desire that certain healthy conventions 
should be established in our country 
more or less on the British pattern— 
•because I believe that pattern has work-
ed well—with such alterations as we 
choQse to make, then these are the fun- 
dameiltaj things which we must accept, 
and not pass an amendment to this ^11 
and that the Speaker after being

elected must not belong to any political 
party. That will not serve our purpose 
at all. On the other hand, it would 
defeat the very object we have in 
view.

Then, another thing they have done 
in IJie United Kingdom is that the Spea-
ker gets a salary of £ 5,000. He has his 
official residence. And when he re-
tires he not only gets a peerage (of 
course, we cannot make anyone a peer 
here) but also a life pension of £4,000. 
Here is a man who is outstanding, who 
is placed in that highest position by 
the elected representatives of the coun-
try, who so long as he discharges his 
duty well is'not touched and so long 
as he is physically in a position to 
serve his country is kept in office. 
Later on the State sees to it that he does 
not move about in the corridors of the 
Secretariat for a iob, but gets a life 
pension and is free frpm any worries 
whatsoever. That is the point which 
I want to place before the House.

My hon. friend Prof. Sharma asked 
why we should follow the United King-
dom. He said let us follow the other 
countries. So far as the other coun-
tries are concerned the position in 
America is quite different, because 
there the Executive is constitutionally 
excluded from membership of the 
House of Representatives and there is 
no question of a Speaker. The 
Speaker is the Leader of the House in 
America. That is a different consti-
tution which does not apply here.

In France, undoubtedly, as the hon. 
Member said, the President of the 
C h ^ b e r  has been a prominent party 
polftician. But this is the latest work 
which has come out reviewing parlia-
mentary practice and here Lord Cam-
pion observes:

“The long tenure of the Chair by
several presidents of the former
Chamber and now by Mons.
Auriol has tended to place the
office above party......**

and there is a definite trend of opinion 
in France that the Speaker of the 
House should not be a party-man.

In so far as the Commonwealth 
countries are concerned, they still, as 
he puts it. make a brave struggle for 
the survival of the conventions inheri-
ted from the House of Commons, but 
they find difficulties in view of the 
political pressure put upon those count-
ries. We need not go into these details. 
But that is the viewpoint which I 
would like to place before the House. 
This is a very serious matter. We 
must be able to consider it at some
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other time leisurely and in a manner 
which will be applicable not only to 
this House but also to the entire 
country.

As regards the salary, I personally 
do not think that it will be desirable 
for us to have a lower salary for our 
Speaker than that of our Ministers. 
This is what has happened up till now. 
The Speaker was getting Rs. 3,000, but 
as soon as the Minister's salary was 
reduced, he has voluntarily accepted a 
reduction to Rs. 2,250 which he was not 
bound to do. And certainly we should 
express our appreciation of this act of 
sacrifice done by the Speaker without 
any pressure from anybody, but acting 
on his own behalf.

My hon. friend Prof. Mukerjee asked: 
"‘Why should we think of the MTnlster’s 
salary?”. But we must have some sort 
6f co-ordinated scale of salary. Of 
course I agree with Mr. Mukerjee that 
the question of high salary should be 
examined. Let us examine it. If we 
want to fix a maximum, let us say 
that no one should get say mo ’̂e than 
15, 20 or 25 times the minimum salary. 
If the minimum salary fixed is say 
hundred rupees no one should get more 
than 2,000. Let us apply it to all. You 
cannot suddenly pick out the Speaker 
or the Deputy-Speaker and say that the 
loin cloth principle will apply with 
reference to him. We do not want the 
Speaker to come in loin cloth—not 
physically. This matter has to be con-
sidered from a wider point of view. 
For the matter of that, so far as our 
own allowances are concerned, we have 
been pretty generous to ourselves. I 
believe, without a division we passed 
two days ago a Bill which provides 
that our daily allowance of Rs. 40 shall 
not be subject to income-tax. We all 
accepted it, maybe with protest un-
expressed. But there must be some 
sort of co-ordinated approach with re-
gard to salaries paid to important 
servants of the people. Well, let us 
have one common structure and in that 
structure certainly put the Speaker in 
his proper place. But let us not pick 
-him out separately and try to introduce 
this principle of reduction in salary in 
his case.

So far as the Deputy-Speaker is con-
cerned, in the United Kingdom, as Mr. 
Mukerjee read out, the practice now is 
that the Chairman of Ways and Means, 
who is the Deputy-Speaker, is a party- 
man. This is clear. He is elected by 
the majority party and there Is little 
chance of his being re-elected, if that 
party is not in power; there is no 
possibility of his coming uncontested. 
All those principles are accepted. But 
still he also obseves certain conventions 
and he does not participate in the 
112 PSD

debates in the House of Commons. 
He does not go to the Division 
Lobbies. That convention has been ac-
cepted. We found the other day our 
worthy Deputy-Speaker heaving a sigh 
of relief when the Speaker came and 
occupied the Chair and he was most 
anxious to speak and entertain the 
House with his observations. Now this 
is a matter which cannot be governed 
by law: it can only be done by con-
vention.

Shri Gadsril: He has a constituency 
to represent. Therefore, to be fair to 
his constituency he must speak.

Dr. S. P. Mookerjee: The same thing 
holds good in the U.K. The Chairman 
of Ways and Means also represents his 
constituency. I am not saying that we 
chould follow it But that is a princi* 
pie that you may consider.

Yesterday somebody asked about the 
Panel of Chairmen. In the T louse />f 
Commons you have the Speaker, at the 
top, then the Chairman of Ways and 
Means who is the Deputy-Speaker. He 
presides in the absence of the Speaker. 
Then there is the Deputy-Chairman of 
Ways and Means who also steps into 
the shoes of the Deputy-Speaker in case 
of need. Then you have a panel of 
Chairmen of not less than ten Members 
who are ordinarily expected to preside 
over committees and do such other 
things, but they do not come and take 
the Chair in the open House of Com-
mons. That is a different pattern. 
But in our case we have done it in « 
different way. We have the Speaker, 
the Deputy-Speaker and a Panel of 
Chairmen who can even come and 
occupy the Chair. Opportunity may be 
given here to Shrimati Renu Chakra- 
vartty to admit an adjournment motion 
if she is allowed to occupy the Chair 
at a time when an adjournment motion 
is moved. But such a possibility is not 
there in the House of Commons. These 
are details which we can consider at a 
later stage.

With regard to the salary of the 
Deputy-Speaker. there also I find that 
the Deputy-Speaker now gets Rs. 1.500. 
which is subject to Income-tax. and he 
gets it only when the House is in 
session. In addition, he now gets his 
daily allowance. It is proposed here to 
give him a consolidated salary of 
Rs. 2.000 on which Income-tax will be 
charged. He has^een paying Rs. 100 
or Rs. 150 for his housa The only net 
advantage will be a free house. You 
have not done anything special for the 
Deputy-Speaker. If you calculate It in 
relation to what he is now gettting, 
namely Rs. 1.500 during the seven or 
eight months of the sitting of the House, 
plus daily allowance. I believe it will 
come more or less to the same figure.



The Minister of Commerce and In­
dustry (Shrl T. T. Krishnamachari):
And he will now be a whole-time 
officer.

Dr. S. P. Mookerjee: Yes, he will be 
a' whole-time officer. Our Deputy- 
Speaker is a distinguished legal practi-
tioner. After this he will be deprived 
of the opportunity of practising in a 
court of law. That is an additional 
penalty you have imposed on him. 
From that point of view I think you 
have been rather ungenerous to the 
Deputy-Speakei: who did his work with 
such ability and distinction during the 
period of absence of the Speaker.

As I said at the beginning, I will con-
clude by saying that these are all 
matters where we should be able to 
look at and settle dispassionately and 
arrive at conclusions which may em-
body certain wholesome principles,
traditions and conventions which we
can hand over to the country without 
any hesitation whatsoever-.
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ftr^y I  ^  sjirer fiT?T 11
%  a i^ T R f ^  3m r eft ^  

!n?r 3ft  ^ o o  JiT 0̂0 qft ¥ W r  « fr  
3TT5T 0̂00 IIT ^̂ 00 ^
ST3RTCT aft ^  ^  ^  7 ^  ^  3 P R  ^  V r  

^?Tsr5?T ^  ^  % f r t r r  sft"
^  ̂ o o  JIT 0̂0

»nftnfr ?FV ^  ? 3 r f ^  I 3nar
^  ^ 5 | [ r r  ^  >rf ^ I ^  ^
Vd+w ^  5l»TT I ^n«r 

^  ^  ^  Tft ^  f%  aft-

5?r»r ^ T H T T  IT? ?■
«PT » n ftn F  ^  ^  ^  arTJT ITT 

TT %5TfT W  *FT fiOT afTiT 
W T  I s n iT  ^  TTf?rr

^  VT
Y o  %  Tarr? ? TJra t

^  ?nTH% ?f 3rr?«fV ^  i  ^  
i  I ?«r 5ft»T

t '  ^  f  ® ’ n ft  11  fv fT R r ? « r
W  «l * T ^  I

3T? ^  If?  %

^  îTfin3[ I w  ^  ' T * ^  ^  5^1̂  
^ ^ w rf g ? t <ff ^  a f k  m f ? n w  

’f i  ^  ^  ^  
%ar#T Vtfagt % d fv h c  ^  
f j i f t  ^  v t f ^  a rn rr
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f r  3̂? ^  % ?rm
^ 1  eft ?;*r ^  aft ant^ft *rr

?<ftTT ^  ^  TT ^  ^
% ^  <n^f4^ I  irr s tr-

'rr€f-45T |  ̂  ?irt apR

STTfsfiiST t  ITT ^  ftf

'TT̂ f ^  T?^ «ft r"TTf^ ^  T5
g I smsT ^  f  ITT

if t f  alM. 3T'T'T ^  d*i ^ 3T?7Tf 

T?T I 9PT ^  ^̂ PT 3T>TT 3TT̂  '̂TT 

^?RT vrfN )?^ t  ^  ^
51? >ft T? ?T^  aV

4  HJOFTcTT ft? ftpT 5iWlf ^  3rT5f ^
??RT t  ^  W f ^  TC
3 irT f^ ^ 5y i^  I

!T^ ^  T̂T ftr gft p ftv ^

^  Tift fPTlftnTW

 ̂'d’^ ’1 <r*fr f5F?ft % ?rr*T Trftnr-

fe r t  ?> I

tn*M ^  Riw[^% ^  ^  ^In
3T\T T̂??TT «TI ftr ^  W W  %

JTT ^  +iii^ T ljf % ^
^  % fl̂ d^T ^  ̂ 'Tv’TT? T̂̂ rT '̂?5T T1V9'

^  «T5 *PT "1*1̂  1̂ *1̂
5 I ITfT 3ft ^  ^  f t

^ ^ pn fw B  % if  5 3t»tt 

4-41 ̂ >< ftrTT f  5lt r̂pTFWS

f s r ^  ??r»ff % TTf5>r ^  5!tt<t ^rfwar 

T«!r %̂*TT I r««r«^ ^  ^  .
STTiT̂ f W JrtlT  «ft 5?T?T sf ?<TTt̂  ¥7t^^

îTf ̂  i|r 3  ̂ ^

f+Ml <TT a flr VfT <TT f% ?'ft*PT "T <m (I 

t  ft? *f ^fff T#̂ T Tf»TT aiH  ?fT ?TcT <TT 

>5^ ^ fft ^  <Tt I 4  »nft T̂*TST3T 

f% ^  % ?rsr f 9  *p?!T % WT? far̂ TT 

V rfN lt^  fe yg PT % «TT̂  f^ ^  C[4?

T f ^  nft fw n f^ fy
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^  ^  ^  ^  vfTinr ^
«(>t WT >T?r?!̂  «TT I st̂ T t

^  3rT*T «(N <.wi ?r ft^r^sr fiPTT f r  
?*»TTftnT5y ^

t  I •

W aTT̂ TOT % ^  5TTJT? ^ fR T T - ' 

’fN t  ?T  ̂«)it 5n fT ^  I  I irf? STTrfliT

^ ̂ ’anJT ?fr jjo <fto #

3fr 3t̂  ar^ irc ?<f)TT "T 5ft Tt^?r 

% ^  ‘FTft *ft fW t

# «fto 3j%T3t  ̂ ir''iT f ?i?r ^  ^

f% <fî t̂  • n r f^ fe it  ^  ^  I 

*T Put ({I'JIT <T JTf 3TTtw VV*TT fv  ^

^  3ft *vPm ^'ftvT JTT fr^ it 

vftVT <̂i1l  ̂ T fft TT Tf*T ?  I t  

^  <TT€f 45t t|»tt m  ^»rr i f» n t 

F f t r t  5 %ftj!T «Tf

T i€f % vn ff w ^

3ft^ 3Tft rTfT fir«^t ?<ft<P7: ^  ^
^  ^  ^  5*T 5?t*ft *T ^  1%  3W ^  
5?ff 7T 5 5ft ?̂ T rTTB % fsfT̂ fTW 

ftcft f  ^  % wt*ft ^

r̂̂ T̂T sftr 5JTT3T ^  5!T?t
5 I 3T? ?*T s tiff •? JT? ^tiff 'd̂ T̂ <.«l 

^  W T  ^  9T5T

WtPfT f»T# %?T feJTT ?fTR -

fs n r ^  ^  ^>T v r w  ^  i ?ft i f
^ITT ft: ?«T t̂ JT$ PTt̂ r?: aftt f lr^  

?<ft^ >17 ^ f  f̂Tf =̂1̂  ftr sTTif ^

^ r *i>T̂  f  artr ^fT 3'f) 5ptt̂ !(I*I'̂  

f  I

«rfir?r s t^  »w  m<iw ( ’j f ’TT^): 

3i*fT̂  %*Tt ^  ?rr5€  ^  IT? fT^ff

^ %5T 53TT TT aft?: it^ €T5f

w  IT  ?r^f(tt <«W rft IJ'ff 

%qr «TT ftr iTf 5T?T ?TTT« fw w  

?iT fT7?T ^ t  T? w  sffff "Itt

ft?u artr ??T ffT ■a«0 ’*i afV?
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I

VW ?WW : 3T^5ft

Mr. Chairman: A section of the
House wants you to speak in English.

5 T ^  a rm  ^ « r T :  t
^  3 fr?y^r a n r^  » js f n ?  ^

 ̂JT? ^  ?€T^C r i f  ^T^fT 

I  #■ f t  ^syTT ,=rr$fn

f  '

Shri Punnoose (Alleppey): We would 
be very much ol?liged if you could 
speak in English.

' i f w  5W 5J » T ff >TT»hr ; 5Tt ^  a m
% IT§ 3T5f ^  T ? r «TT f t :  JT§ 5 ft 

^  ^  3rT«rr ?  n-?
^  n  TTT i
^ftr ^  %»?T ^
^  5f t  ^ J T  ??r ̂  ^  ^ iT T T

ijs n ft r ?  ^ r» m r a ft^ : t t  v t f

^  a f t r  ?> rrT  % ^r^] ^015̂
!T ^  fsr^T^ ’t ' ^
JTlft «n ^
r̂̂ JT̂ T ^  feroTj 'Tflf

5TW »nTf t  5 ft » f >fy

a r r r ^  ? irr5R T  % ^  ^  f »  a n f
f  I

f ^  fT3^ 3R ?*T %
sn%  ^  5 fr i* T  a m  i t  » B t^

i a f k  a rrs r ^ 9 f t  t  ^

«^R?r % ^  a m r  a re r

^  I arpr r̂ sj^'o t  *ftfr
fen  5!^ ft%’TT f% '?nn’f
^  1 ^  iTR(T ^  It ftrarr
«ftr »r?r w t it

f w  STRT ^5T «P^ I a n rc

1953 of Officers of Parliament 5*72
Bill

^  % WT̂  ^  ^  5® v^*rr
dt *rf hi «̂iiRi«i sriit ?t»rr i it? 
5?!^ ^  ?2- n#
,3ftt ^  artr T̂fT ^
' > it5ft3?^^ftr Here I have 

got my peerage ar*fr
*TOT ?TT^ #  <B7TTm >qT Pft«PT
r< a w  < ^  ?ft ^^ppt fttj^ s r f^ w T ir^  #

pT55?f|- I  I ^5T %  3r«TT fR T ^

?>flTT ?nr  ̂ ^  fn?^ % ^
*ft I 'd'^'T Sr*TH «trft>C

T f TOiT̂ T 3T?r M  aftr:
^  % ar̂ T ?>ftffTr5rT
^  ^TT r̂nT fe r  i s t t

<n€f ipT ^5ft »r<ft 5Tt
pftVT ^  d¥<?0'4> gf afV?; '3«̂ <i 
•P  ̂f*P ir? ?rr  ̂^  wft Trff »nnf^ 
% T*# ^ ’HTRT t  i W
'R *i4'mii ^  ^ afRT̂V̂PT ftrifT
jrar̂ TT ft> ^  ar*?̂
^  Tnr w FWfTT ^  f  I ar»i% ^  
ftjT 5T3̂  1? anrr ^5 f?51T
ftf TT3tw JT? *rd >RRfr «ft afh: ^ 

Tl€f4’T !T̂  j  f*P >f f<ft?T 
5R? ^  r ? f ^  *pn^ 

»rff ?̂T5Tr =?i1^ «rr i
II A. M.
anrc 5t̂  stw frvT̂ y *rt l^hr 

5 f r * n ^  ^  f t :  W  ^5T %  3 F ^  3ft SĴ TT 
t  fTT̂  pftvr !f RrRriT 

VT*nT Pnr  ̂ 't ir t  firftr?
^  ^»THT i  ^5sp?«rf firfe  ̂
ajTOTPrî %fsr%i'?«ift r̂Frrf i 
f^3?5 mf qt?y 5? 3R- ar? aniFT
n̂i[ ^  *̂T ?ft IT?

Pp̂ TT ft> >f' mifTJ?*T 5T  ̂ Tljr I 5R5
5»TTt ?»fŷ rt srr
^  ^  3ft f® ^ r

ĝ lVt ?*n̂  ITTJT WT̂TT STHT?



^  ^  fSTHTT t  > ^

q? *n!R ^  #<TR-j ftr ^  t  *in^?r 

J?!T aftr iTPnCTffff STTsr 

^  f  9ft qrifHiT ^  an#

'I?# ^  ^HH<?rO % T̂T«r 3RT .

5 I ^  3HR

5ft %1RVT ^  ^  at^ ffr 5 3fr ftr 

?*ft¥T ^ 1  *ft ^  («i<r̂ W ^ 'f trr  %
^trsrc I  f^ff inc
^ ,'dtl 3"  ̂ %
JJfnftw ^  f  5ft ftr F f tr r  ^ t l

t  =^n^ I  WT |>rrft
^r^*i «ft>T  ̂ ■̂’i>«i<{T ̂  ^<<(l< §5*1

T0TT jsTT ^  w  ^*nr ^  %
^  ’n^f ^  ^  ^ I wlif^
JTf ^ jw t >ft arcsnjft ^?ft t
sr^’ ?r̂ > %?rc t̂' t |  ?rf f^Trrria'q’̂y 

I 4  w  ^  > r m  «ffr # q r n :
f  ft? 5 »T % f̂ ^TT ^  arr?«ft î *r f  ft?
5fr % ar?^ qr^fsmrt ^  ^  ^
^ a r t r ^ f t ^ f ^ f f c R  t s ^  fPTR- 
fiprfest ft a(l< 'd'^ fMf««cti
^  *pr«T*r T#T f5nwft ftr 
T̂JT*r ftriTT xtT iTfT ?F#C |

*TT fspTvt * f t^ r  j t ph V k

5T ĴT̂ nr f̂ viTT I  *1^ ?*ftfrtt 
^  ^^nr % in |  i * i t^  % f?r^
#JTR i  ftp PfWt qTTf r̂ 
p  ^  HTW ? m  i)TT5r5r ^  ?piiftr- 
5T?ft ?nfT fe rr  ^rr |  i ^  >ft 
*TT^ f  fsRT ?JK»ft # ?rr(t f5K»ft 

^  +FH Pti4f ^ *ftr r»t^^>
#■ Ir 5^ 5,

>T? r̂̂ JTT-Pp ?i^ 4  ^
5T  ̂ *TR?rr ?ftT n  4 jt sr^  ^
IT? »r?r  ̂ ^  I 4' ^  ^  i i j t

^  % ? f r r ^  ^  I  «ftr ? « f t^
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%  ft  ^

5 ^  lift w  ^  ff

^  ftp ftp fft # ^ 3 ^  ’jfc rr = # f t

5fl  ̂ ^  ^  i J ^ » R

T T ^ f ^  *pt

1%  T ? #  f ^  H t

'jn ft  ^  ^  « n #  ^  ft  w ? r ftp rr
, #f5p^ 4 ' *ftr <t>hi

^ T lr T T 'f i  I *t^  ^  5S]Fr #

T ? r ’T  * r ^  ftPiTT «TT f«P
?<fNiT ^rr^JT t w  sptffH 'T T ff ^  

^ *3 ftw ft3 T  %  >r^ t  ?ftT
?qT5T ftff^TT ftp ^ i ^ f N g l C T

% m ^ ^
^ T s p f ^  * f t ^  %  ?raT5iT5T « f t r
f^^rft 'sft# ?TR<ft * tU  ^  ^TT 3ft ^  
T r € f ^^ft ^  ^ f t  J T  ^

I 4 ’ fr  ?r#
f  ftp 4  ? H t  irr?ft ?<ft^r?;  ̂ fe c r t

9 T f ? < H  «pr 5 T T ^  ^  « f t r  
5rT*T?rT ftp ^  <TT#

<R3ff ^  ^■"41 <i<.5 *r^T *PT
Ti't ^  T T J f  % # « r T  T t  I e r ^  I  f r

«?!€? %  fr  %  ??r
%  ^T*T 'TT i r a T  ’T f ^ r  
i jB  JT? ^  3rrr ^  ;r i« t 5 r  ^  f ^  
5*r *r T̂*Si <̂> W*t VT#

V t $  »(*\*T  ft 

v r a w  I • ^ 5 i 5 T  s(? = t̂3T I  aft
ftp ̂ nrfkfew ^ i At  4  5 ft>

%  ir^^T v n n T  ^
ftf-3 ft pft^TT: | t  m f t r o t  f ^ f T c  ^
^  f t R f t  Kft «nrff <PT 5 T 3 ^
%  f t R f t  i f t  # « r T  %  f J r r  ^  c T O  
fr JT? ? p ? r  ! T ^  ^«TT f V V W f i
!T ^  ^  I ? ift  t  P p  f > r m  

^*ii^'fir<'f^'ij ^  5T<raw 

f t  * F f T  ^  TFif^^r ^  v v e t f v H
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? r c ?  ^ 5 r r i T f  P p  fsT ff^ r  %  * r r ? -  
jftfTst % ^  >TT JTT fjr-
^̂ TRT ?> 3TTJT I ^  fr^r #

^  ?nr fspiT «TT fti ftra 
* 1 ^  t  Pp f??rrq5 ftrtrr smr, ^
% 5IIKT 3 T ^  <T| I  PfT IT^ J T ^  
ftfirr 3TW fV fspin st t  T?r ^ i 
It must be made to appear that 
justice is being done, f̂ r WR# w 

=arr?riT |  Jrtt

Tr T #  >ft ^HW?TTt
% !TT  ̂ 'STTinr ^  T̂<T +)+<i ^
5Tr^ 4  f??^5r ff|»T'=r f  5tpf^
% f'ii'-^H JT̂  v irf^  I  ft' <̂T%
qrif n  TTTfef?r'T!(H ?ft>ff

îTT?r ?ft?: ?!rr?T f t  ?np?rr
t  ft: ^

^  vd" TPf if^ ̂  ftr 3n[r 
?w«Trif #  ^
^  ^  *pt ^  ^rflpT ftr ^
^  s TT^^t f t r f t RT^
ifV m  ^  I îPpn ftr
*TOT ? rr^  ^  !J>??TTflrr

« n R « T r r^ r^ t  
ftr V^NhtRT ^  5CT1HT ^  ?ft ?T1̂

^  s>nnr
ifpfr w  'T t ?nr qi^ftr «Ft 
T ’CTTfl^n’ i «nfr <it*T «rorr g’tn f t f ^
#  »fte #  ftfw  *n ft> ^  ^

^  <i!t ’n S  f^ w *i ^  ftnfe 
*illm»fl^ , jnf%ftra?T «flr:
vnvhtsRT flv $■ xsHT'rrfi[^ i
#»i, 'WTOT
#  f*r ^  ^  %• VPT!?^
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^ r f ^  I ^  j  Pr fp>n̂  w r  
i)t Tiw qrff ^ 'fî MT -fw ftr ^

^  ^  JT̂  1x .11 I ^
t  ftr ^  (>i<fî t̂r< # 5ft ?»T 
arRff "TT !T̂  ^ft^ ^  5r>iff

5fln <n#3T 5»ft ^  5n# t
«Ft JTK I t sT̂tlTT

JI? ?>TT t  ftfr ftr ^  f t ^  SPT 
<ft3̂  ̂ RTT t  ITT Vtf iflX ̂ tcTT 9T Wt1iT*T
*F??TT̂  git 4grrftit qi€f 5ft 
?W5ft t  I ^ JT| Tm «n ft?
?rrft Hiif'»i ^ wipnr
5ĵ  f^ r»ftf«fd sfti #,
# jftT T̂ Rcff # 'Ti€f 5rrF?r t t  spt»t ff
^  I f̂tnr ?r̂  'TTffsr ^  !P^
5t>rr I '̂ tftnr ft? ^rtw «iT3r w  ^  
!Pf5r t~ ^ftrr »flT <Tr#f3T ?[?Rft
sf  ̂JTRcft ^  !î 3rT 5T|f ftr#nr i

*IT ^  ^?T *ld*l<. dM ^  *1^  *ĥ cil
i  ft? msr ?tn^

^*sra ^raw *mB «PTÔ?r ^  ^
>IR ^  iTfT ^  t t  t
<ft̂  ̂  c t ̂  ̂  *n? r<Hw 11 <R 
A anfK fW ^tr ^ JTtt ^T^,
(̂Vi <R8T ^ flT'TT g f% SR'

iTfT 'TT ^  ^  ^ v̂?nT W# f  f¥ 5*T
âsr -tt: $ m  I, ^ i f t ^

5>̂ iT »i<ila<j[!tPT ^  STSRTft ^  WT 
*pt ffPfnr

^ rft *n  ̂ fiT J15
WT<TRT Pp We will act up to the 
Constitution for whatever it is 
worth ftw ? 5 t f i T ^  ̂ 5t 
snfiT ?nf WT ^  ^  ^  #"ftzw *Rir i

Shrl S. S. More: What did you do in 
1937?



Pandit TCiakur Das Bhargava: 1 do
lot understand th^ objection. What 
lappened in 1937?

Shri S. S. More: Did you not swear 
>y the Act then?

5 T ^  ^
^  t  W I T  ® If r  T t  JT ?  

# r r  ^  » rnT  5 f t  ^ [? rT r  ^  
#^5hT T ^rrf^ i 

Two wrongs do not 
make one right.

^  ^  STTT ^
spwr HT FftvT 9[# yv  ^
37TT (VtTl HiJf % ^  cTi^^V ^

^  ^  ^  I 4  w  ^  ^  ^
i  f r  V ^ T ^ iF T  3 f t  ^ f n H T
W t  I J IT  ^  ^  w f f « f r  t r ^
t ? ^ t  t  I % r  S T R T
-IJ+4T % 9)<HÎ 4I ^  ^

qfT ’TT «PT <̂̂ V>R »'<^JTT
> n iT  I f ^  1 1^  J i i [ r  <T^ ^

t  y  ^  ^^>R?rT 
4<«INI W  I ST̂  .

f s p m | i  « n f t 1 1 ^ ^ I  
« f t r  5 f t  * rr3>  ^ r n F ? r  #  v 5 t * $ p t  |
^  ^  ^  5T8NT ^  ^  l< ^
= ^ T f 5 n T ? :
3n#, f̂«psT A T̂|?TT f  ^
^ ? ^ t  v ’T v t n r  5 #  1 < j f * 'T  IT ?  t n n v  T t ^ -  
fd+^ ’TT̂ fsr V
#  5Ti|f I 4' *rJ
^ i ( j n i  ^  f r  V $ [ t  9 V  9 f t T T  V T  t  
^  f i g ’ l l  fti> ^ H i O  f ( ? r t t  'T T ^ f s r 3 f t  ^ r 3 y  
t  f  t  ^  s m r  T T  »«T ^  v t w  ^  
^ t n r ^  ^  < f lT  v r i w  ^  *t t  
■i l l i  V ^ l f t  I

i  ftr ajy 5IW IV
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5TW Vt *T1| Pff TO ^
OT*T ^<nii> ^t^TT I ?ft srgt cRt W

t  I
^  ;rm F? v ra r  f  fv  ir? w  srnr fv
?RWI? TO ^  fJT#»ft Sff Pp ^
irrsft qtijitrd^M 'n€f ^  f w M  v r
^  I 5>T # V T^# t7!T5 R  ^  t  f v  

>fr # « i T  ^  f  ! F t T
3TT n̂P?iT I  I ^  <K ^  fr^Tfrmt-

^  ft r  3ft V t f  *P ftV T  ^  T O  ^  IITT 
f t f  ^  W H f  v 4 w5TT fk*Tr$9‘ ^  I 

^  *f t V  *1T V 'T^5 r^ 3T'T tiTin
V s r t ^ R  |? !ft  lft«T t  3ft ? n % 5 IT  

«fT% 5 rr 'T l ^  # T  ^  ^ r f t  t  ' ^  
^  ^  ^  ^ c r r  |  ? m

% ?rrf?w ftr ^  ^  w  VTVSPT 
« R  v p m  t  xfhc ! m » T  T?*TT ^T?5Tr t  I

^  'TT̂ fsr fJT^VT ^  9m*T
_
^  I

5TTO V ? rm  t  ^  vr |  i 
t  «resr r̂ f  Pf ftr^t
>ft ?TTO #, f ^  ift ^

*PT*T V  W l+ <  ?rr5^' V T 'ff 5  
% t 5 r ^ f l w ^ r s r f r v r » r ^  

I itfhi: ^  # T̂OrfvRi VT ; f ^
^t^ ^̂ TT fv ^ t ^  >JV3ff ^  TI TT 
f f f r a r  1 1  w t  V W  i  ftr ^  5«TTt 
if ^  ^  i n ^  ^  t ,  w  TO 
iT R i f t  v t  ^  ^a$ l i t  feirr *ft? i ^  i 

P i f ^  f^RH ?r ? «ftvT  * f t r  
f t « € t f > f r p t  # s r w t  T O  V  ^  aft 
*1^ ? R v n ^  >T![r WPT ^  ^  ^  ^  arnJSt 
ferm rr srff 11 v f t  »rT?r firfsT- 
fC T  ^  ^  I ^  *?P fjrPrecT V



[7 ^ 5  oTfT 5W Tirnf ]̂
9T?r 3IT t  ftr nq#
^  ^  ftjrPTT fim

t  w  *P^ 'J’TKT ^  I  ftr
firaw  5>T *P?RT ^  5nrr I 

f i i f n r c i  p r r d ’ ^  «PTT fiPTTV

s m r t i  ^ T ? : ^
t  ?iTT ^  spt w r

^  11 ^  ^  ^  ^
III ?ft ? r^  ^  I  gft ?>T

^  ?TOF ^  5ft ^  ^  15*rT^ m

^  t  < eft f ^  «6T ?ft#-
SsPPT (5T^?<ffl) 5  ^

T | t ' I  « i» n : «r r r  ^  ^  ?ft J??
*T  ̂ ^  ^  f W a r  *

' « n i ^  I iT??fr 

^  ^̂ TPT f w  »nTT 11  ^
w sff IT <,m fk»i ^  5  I ^F*T T̂
^  ?*r T̂?: ^  f  I iT^ TW
^  ?>f>^ wVt

I t  3 T H ^ ^  pp
nl^^c
^  ?W ̂ >Trr 5 «iY< ^  5i
?ft iR f t r  V  ^  ^  ^ S R T

ii^ 5 n tr ^ *T T ^  fw f^ iH T ^ n ^ w P T  
T  f ^  »fr 1 1  s n w  #  w? ^  ^r
9 | tT 51ITCT ^  ^  1 ^f% !T

v t  ^ ^  w  I t

f S p f ^  ^r m f g n d  
t  ^  «rhV  t ?  ?w 1

firtTOT qfrqw
« P 3 T ) : v n i m T t i m j i T | f T f i T h R T  
fll^«iiH  ^ r f ^ ^ > f l ’ t % 3 f t f g { ; t f t

' (̂fl<T 5 1 ^  TW VPlw : |̂ft> ’I?
?WFT ^  in' *1^ t  »ftT
^  9TPW  ^ . H l ^ n T R  ^  f*l> « H *fl
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<*M 5«) ^'^,4WSW%W'0*P<'1I'^I5<11 
f  %  f » n ^  >irf 5ft ^  f
ft> 3ft 7^TT ^TTT ^  5 ! ^

^  I j f t  STRft 5  ^  ^ » t» *i-
t w  3TRft ^  I

Shri S. S. More; Very good logic, 
sft * 0  tFTo ? r s ^  —

Tfwer— snfenri ): t o

m JTTt 5ft ^  W T  «iit * n ^  ^  ^ m m r i 
«T’f w  5 W TT T m  : ^ ,  ^

Hlfft^ I T t ^  r*rfH«<. ^rr§?nT ^
^  «PT?T ^

5Tff 11 ^  f i t  = ?n^  j  %
♦1̂  ^rnw vw %* w  lAx

^  t .  w  ^  #■ 5 R ^  f r f f
5iT*TT^T?5rr « f t r  ^ « r ^

I
>v w r f e r  #  t  5TW  ?t « r t  %  

^  f t F T  5ft ?^tT ^
^  t  # € t t P p
5STW  ^  ^  IT ^ 'T S t  ?I% 5T t ,

ZK i r m ^  #  jtt^ #  i
*  ^mmiT I  fr'3ST V 5rrt #  ^ 5 r « r

3 f t i I ? ? f t ^ f t r 4 | ^ f t T ^  
^  f  I w?r sFTiT-

<TR5I l^«i ^  f̂ RPT ^i'4'»i ^  'S'1 
%  <3[̂  *(>t t  ? n ^  w r  fr w

#  ^ t f  ^T5T 51^ t  T C
a i - R ^ w r  PpitT 3rr ^  i ^

I

Shri S. S. More: I propose to be as 
brief as possible as I always bear in 
mind what you have said.

I must say that this Bill is good in 
parts and bad in parts. As far as the 
salary of the Speaker is concerned, he 
has been brought down from Rs. 3,000 
to Rs. 2,250, on par with the Ministers 
of Cabinet rank.’ But. as far as the 
Deputy-Speaker is concerned, I be-
lieve that he has Roi a rise in his 
salary. I must say at the same time
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that the Government ought to have 
placed at the disposal of this House 
detailed figures as to what the Deputy- 
Speaker was getting during the last 
one year by way of 'Rs. 1,500 per 
month during the period of work, and 
also by way of allowance, and what 
would be the net gain or loss that 
will accrue to him if this particular 
measure is passed. If these figures 
were made available, then there would 
be no ground for any one to raise* 
suspicion or advance some critical 
arguments. But, unfortunately, 
though a financial statement has been 
appended to this measure, no such 
detailed figures have been vouchsafed 
to the House, and therefore we are 
left wondering whether the Deputy- 
Speaker—I am not speaking in a 
personal manner, but I am speaking 
in an impersonal, objective manner— 
whether the incumbent of the office, 
is going to be a gainer or loser.

Then let us look to our past. Just as 
the House of Commons has developed 
certain traditions—what the House of 
Commons is at present practising is 
the product of so many centuries of 
revolutionary struggles—so also, what 
is the yardstick by which we can judge 
the present performance of the 
Congress? My submission to this 
House is that the Congress during the 
period, the long period, the glorious 
period of our struggle has laid down 
certain canons for our observance. 
They have laid down certain principles, 
and one of the principlfes is that when 
Congress people are called upon to 
tjerve the country, they will not look 
to the monetary aspect, they will not 
look to the financial aspect of the parti-
cular job which they are called upon to 
perform. I may quote Congress decla-
rations in this respect, and it is perfect-
ly legitimate for me to quote them. 
Sardar Patel, when presiding over the 
Karachi Conference of 1931, said that 
India is not poor in the spirit of sacri-
fice. You could have men of the 
greatest merit who will be ready and 
willing to ofl’er their services for the 
rountry’s cause for a pittance, or for no 
remuneration. And that is the argu-
ment that I want to rely on when we 
are judging whether the present 
salaries are enough or not.

Now, arguments have been advanced 
that the Speaker and the Deputy- 
Speaker. whosoever is called upon to 
discharge some duty to this country, 
must have some reasonable amenities, 
some comforts. I do concede that 
point, but what is the quantum of the 
comfort, what are the amenities that 
we are going to give them. These 
amenities and these comforts cannot be

discussed or considered in isolation or 
in complete divorcement of the condi-
tions prevailing in the country. My 
submission is that we are going beyond, 
we are flouting the different announce-
ments, the declaration, the principles 
that we have enunciated during the 
period of struggle. I will give a very 
pertinent instance, j The Deputy- 
President of the former Legislative 
Assembly under the Montague-Chelms- 
ford plan from 1921 to 1946 or 1947 was 
getting only Rs. 1.000 during the period 
of work, and if we look into the past 
Budgets, we will find Rs. 4,000 have 
been allotted in the Budget estimate all 
along as the remuneration for the* 
Deputy-President. Now. the Deputy- 
President was the counterpart of the 
Deputy-Speaker of the present House, 
and this Deputy-Speaker, according ta  
the present Bill, will be getting not 
Rs. 4,000 per year, but much more. If 
my calculation is correct, it will be 
something like Rs. 24,000. Is there any 
significance in these figures? My sub-
mission is that it is for the Congress 
people to think about their own pdst 
declarations and see whether their 
present performance is in complete ac-
cord with their past declarations.

Leave aside the salary question. 
Clause 4 of this Bill, reads:

‘̂Residence for officers of Parlia­
ment—Each officer of Parliament 
shall be entitled without payment 
of rent to the use of a furnished’ 
residence throughout his term of 
office and for a period of fifteen 
days immediately thereafter, and 
no charge shall fall on the officer 
personally in respect of the mainte-
nance of such residence.”

So. what is the cost of maintenance?^ 
What is the rent for the residences pro-
vided? I am referring to the answer 
which the Minister in charge of P.W.D. 
was pleased to give in reply to Un-
starred Question No. 250 on the 26th 
November. 1952. Thirty-two bungalows 
were enumerated by him. I have 
made some calculations. The monthly 
rent of Panditji’s house is Rs. 3.800. 
Monthly rent for furniture is Rs. 1.750.
I need not give the details of all the 
32 bungalows, but I have made some 
calculations. The rent of these 32 
bungalows comes to Rs 11,954 per 
month. For furniture, it comes to 
Rs. 7.408 plus maintenance charges. 
Building maintenance, furniture main-
tenance. electric and horticultural 
charges—all these amounts put together 
come to Rs. 2.18,956 per annum. If 
we divide it by twelve. It comfs to 
Rs. 18.246. All these charges must be 
put to the credit of the Ministers con-
cerned. Now. these are figures given 
in November. 1952. After that, many
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more Ministers have come into exist-
ence. If we are prolific in anything, 
at least this Government is prolific in 
producing Ministers and Deputy Minis-
ters. So many additions have been 
made. If we take all this into account, 
I can say broadly without meticulous 
fralculation, that our Ministers are real-
ly Retting much more than what they 
pretend to show. The lormfer 
Britisher was honest enough and was 
prepared to receive Rs. 6,600 per month., 
but he was paying income-tax on it at 
the highest slab level and paying rent 
of the buildings and furniture. Here 
we are reducing our salaries ostensibly, 
but getting these amenities—bungalows 
free, no furniture charges, no electric 
charges, medical aid free, everything 
free. The monetary value of all these 
things ought to be calculated. If the 
^ost to the country is to be calculated 
on that basis, if we put all these things 
together and try to find out what is 
the real remunerption the Ministers, 
the Speaker or the Deputy-Speaker are 
getting, I think it will be at a fairly 
higher level. That is my submission. 
Some actuary, some accounts-experts 
of the Audit Department of the Govern-
ment must spent some time in arrivin^r 
flt these figures.

Then, about the impartiality of the 
Speaker. Some of us feel and fear that 
a Speaker and a Deputy-Speaker open-
ly parading their party loyalties will 
not be impartial when in Chair. Mr. 
Gadgil was yesterday pleased to say: 
“We are in a majority and naturally 
from this fact of majority some conse-
quences will flow, and all these Jobs 
which can be secured by a majority 
will necessarily go to Congress people.” 
I may remind him of what Dryden has 
said, “None but the brave deserve the 
fair”, said Dryden. If I have to adapt 
it. Mr, Gadgil’s slogan is: “None but 
Congressman deserves any office’*. No-
body else will be given any post, 
because they are in a majority. I may 
remind Hon. friends that in the House 
of Commons on many occasions the 
party in power makes a gesture to the 
party in opposition and the post of 
Deputy-Speaker or some other post 
goes to the party in opposition. I may 
remind also that during the period of 
the Britisher, some of the offices were 
given by the Britisher to the parties in 
opposition. Not only that. Even in 
1937, after the Congress first came to 
power, some offices were given to the 
minority party. I have not time to 
quote names and figures, but that was 
A convention which was followed by 
the Congress in 1937, but since then the 
Congress has become greedy and

till

grabbing. They want everything for 
themselves. ^

Shri Gadgil: You are probably hot 
well aware of the facts, as to how the 
CoAgress party, when in Opposition, 
acted.

Shri S. S. More: I am prepared to 
. substantiate my proposition by facts 

and figures for the satisfaction of the 
House and the Confess Members if 
they choose to have it.

My submission is that in this matter 
we must set some example to the 
people. Everybody is talking about 
conventions. Mr. Gadgil was very 
eloquent in saying that the parties in 
Opposition did not observe the con-
vention when they put up a candidate 
against Mr. Mavalankar. But why 
Mr. Mavalankar wfas ;put up as a 
“Congress candidate” if he was enter-
ing the election arena as the Speaker? 
He could have very well afforded to 
stand as belonging to no party, and if 
he had done it, possibly the Opposition 
parties too would have shown sense 
enough not to oppose him. Not only 
that. When Mr. Mavalankar was 
proposed for the post of Speaker-
ship. he was proposed as a party- 
nominee by the Prime Minister. The 
proposal was seconded by the great 
Satya Narain Sinha. Are they back-
benchers? Everybody was very elo-
quent on reminding us of Parliament-
ary conventions. But the House of 
Commons has developed a convention 
that the Speaker’s name should be 
proposed by the backbenchers. It is 
the backbenchers who get the chance 
to open their lips, ind it is they 
who propose and second and not the 
top man from the party in power, 
who is the Leader of the House. 
Last year when I spoke on the 15th 
May, I had mentioned this healthy 
convention. The Congress people are 
talking about following healthy con-
ventions of the House of Commons, 
but they are making a beginning by 
flouting those conventions.

Shri Gadgil: Mr. Mavalankar sought 
re-election, but was opposed by the 
other parties.

Shri S. S. More: I do believe that 
Mr. Gadgil can understand plain 
English.

Mr. Chairman: Let the hon. Mem-
ber proceed.

Shri S. S. More: If they are out to 
interrupt me, I cannot help it. I am 
trying to make a point according to 
my own line. I believe the Congress 
people quote Parliamentary convention 
when it is convenient for them to do
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so. But they flout a Parliamentary 
convention or deviate from the Parlia-
mentary practice, when it is to the ad-
vantage of the Opposition Members, 
and they rely on those conventions 
only when it suits their purpose. 
They are blowing hot and cold in the 
same breath. That sort of blowing 
hot and cold will not do. I say that 
we are also interested—some of us 
may not have faith in Parliamentary 
democracy—and that we are sincere-
ly out to build up Parliamentary 
democracy, if we could successfully do 
it. But for that the whole-hearted 
generous and tolerant co-operation of 
the party- in power is necessary. As 
long as that co-operation is not made 
available to us, simply askinf^ the 
Opposition party to look to the Parlia-
mentary conventions and'traditions is 
not enough.

The time at my disposal being short, 
I want to say that unless those figures 
are made available by Government, 
that the Deputy-Speaker particularly 
is not going to be the gainer by those 
proposals, 1 personally feel according 
to my humble calculation tha^ he will 
be getting a larger loaf than he used 
to get earlier.

Pandit Thakur Das Bhargava: He
was allowed private practice before. ’

Mr. Chairman: ''It is now almost 
11-30 A.M. There are only two 
minutes more left. Ig there any one 
who can finish his speech within two 
minutes? '

Shri Sarangadhar Das: Sir, 1 am a 
member of the Business Advisory 
Committee, where we decided that 
such and such a length of time should 
be allotted to such and such a Bill. But 
I find that the Chair, whether it is 
occupied by the Speaker or any other 
person, is partial to the leaders of the 
parties. The time is taken up by 
them, and the backbenchers have been 
complaining that they are not getting 
any chance to speak. I am one of 
them. I want that this discussion 
should continue for some time longer, 
in order to give us a chance.

Shri B. S. Murthy: I entirely agree 
with him.

Shri M S. Gmrupadaiiwajny
(Mysore): There are so many others 
who want to speak.

Mr. Chaimuui: Order, order, I do not 
regard Mr. Sarangadhar Das as a back-
bencher in the first place. In the next 
place, when we are discussing this very 
question. I do not know what will be 
the justification for the hon. Member to 
say that the Chair has been partial to

the leaders of the groups. As a matter 
of fact, as I understand it,—if I proper-
ly understand it—the purpose of the 
Chair is to see that not only justice is 
done, but also to see that the debate is 
well regulated. It does not mean that 
we should call only a particular num-
ber of Members on this side and a 
particular number of Members on that 
side. Whether the Member be the 
leader of a party or not, the Chair has 
lo see that the debate on the particular 
matter which is under discussion is 
carried on in the proper manner. With 
respect to that, at least so far as I am 
concerned, with regard to the progress 
of this Bill, I may declare—I am not 
anjtfipus whether it should be finished 
nowW later, that is a different matter— 
that r have been taking care to see that 
the sense of the House was ascertained 
as to the time within which we would 
like to have the consideration stage to 
be finished. That was unanimously put 
forth even by the leaders of the differ-
ent parties, and the backbenchers never 
raised any objection.

Shri M. S. Gurupadaswamy: There 
was an objection.

Mr. Chairman: Therefore I would 
suggest that once we have decided to 
finish the consideration stage debate by 
11-30, let us stick to it. This time was 
fixed after consulting and taking into 
consideration the sense of the various 
sections of the House.

Dr. Ram Subhag Singh (Shahabad 
South): Leaders should not be given 
more time.

Shri VaUatharas (Pudukkottai): May 
I make a submission? Only the first 
three benches get some chance to speak. 
The others in the backbenches are left 
out of consideration. Those who are 
sitting far behind in the other twelve 
benches out of the fifteen on this side, 
go without any chance. I would re-
quest the Chair to look ahead at these 
backbenches also.

Mr. Chairman: I look at all sides.
Shri VaUatharas: If the time is limit-

ed for any Bill, say for two hours or 
three hours, the time of the speakers 
should be limited from the very 
beginning.

Mr. Chairman: I sincerely deplore
that in this House there should have 
been not only parties, but there 
should have been dissension be-
tween the leaders and their fol-
lowers. Whatever that might be,
I realise that quite a good •num-
ber of people want to speak. But 
there might be some who might not 
have a chance to do so, while there are 
some who get more chance. But
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when once we have come to a conclu-
sion that we shall conclude the debate 
at 11-30 A.M. we should stick to it. 
But as I said earlier, I have no desire 
personally that it should end now or 
later. But since there is so much of 
vociferous demand, I shall extend the 
debate by another half an hour. But 
even if I extend it,- it is not possible to 
give all the people who want to speak 
a chance to speak. Whoever is left 
out will always say that he has been 
dealt with unfairly. That is an un-
fortunate thing that the Chair cannot 
but face. That has also been my ex-
perience.

However, in order to cut short the 
discussion, dnd at the same time have 
a few more Members, I shall give 
everybody five minutes, and in the next 
half an hour, we shall have six more 
speakers. Even then there may be a 
few others left out, but I am helpless 
in the matter.

Dr. Ram Subhag Singh: Leaders
should not be given more time in the 
future.

Shri S. C. Samanta (Tamluk): On a 
point of order, Sir. May I  ̂ know 
whether an hon. Member is entitled to 
call the Chair partial? I would beg to 
substantiate my remarks.

Shri B. S. Murthy: What is the point 
of order? I want to know.

Shri S. C. Samanta: The Chair was
good enough to consult the leaders 01 
all the parties, in order to allow the 
Members of thife House to participate 
in discussions. This is the procedure 
that is being followed, and has been ac-
cepted by all the Members of this 
House. But now I find that a Member 
stands up and says that the Chair is 
partial. I pray. Sir, that he should 
first call his leader partial. I am very 
mortified to hear that the Chair has 
been called partial.

Mr. Chairman: I do realise there was 
a point of order, but certainly I did 
not enforce it. because the hon. Mem-
ber who was responsible for this is one 
of my old colleagues, and in the heat 
of the moment he used that expression. 
It is rather unfortunate. I thought it 
was a gentleman’s agreement to close 
at 11-30 A.M.

Now I shall call upon him to speak.

Shri Borooah (Nowgong): On a point 
of order. Sir. I would like to know 
whether the Deputy leader of a party 
and a former leader of a party is en-
titled to call himself a backbencher?

. Mr. Chairman: That I have already 
stated. ^

Shri Sarangadhar Das: I want to ex-
plain myself. I did not question thê  
impartiality of the Chair.

Wê  agreed that such and such a Bill 
«?hould take such and’ such a length of 
time etc. But what happens here, is- 
that—I have said it many a time before, 
and I still repeat it now also—certain 
Members of tlie House are called at 
first, and they take up all the time, 
thereby leaving no time for the others, 
whether they are front-benchers or 
backbenchers. This is a fact, and I 
stand by it. CInterruptions).

Mr. Chairman: Let the hon. Member 
proceed with his speech.

Shri Saran^dhar Das: Before I speak 
I must explain myself. Whether I am 
the leader or not is not the point. The 
point is that many backbenchers have 
told me that I have been to the Busi-
ness Advisory Committee meeting and 
agreed to certain things as a result of 
which they could not get a chance to 
speak.

The Minister of Parliamentary Affairs 
(Shri Satya Narayan Sinha): This
should not extend beyond 12 O’clock 
in any case.

Shri Sarangadhar Das: I do not want
10 take very much time. I did not 
hear Mr. Hiren Mukerjee spedk, but I 
heard later that he quoted:

It is all right to quote things from our 
Scriptures, but none of us live up to 
them. The point is whether ,in the 
modern times you can really rely on 
a G string. Can anyone come here 
with a kaupeent No  ̂I say. You have 
to wear clothes.

Then I come to the salriry that has 
oeen given particularly to the Deputy- 
Speaker. I do not know about the 
official duties of the Deputy-Chairman 
of the Council of States and I do not 
want to go into that. That amount of 
work that the Deputy-Speake?* does— 
not necessarily the present one but the 
future ones also—has to be considered. 
The convention is that in every Com-
mittee with the Deputy-Speaker’s name 
among the members, he automatically 
becomes the Chairman. I know the 
present Deputy ̂ Speaker is busy from 
morning till midnight. Consequently, 
the salary that is being arranged for 
him is, I do not think, too much and 
he will be on a par with a Minister.

An Hon. Member: No. no. ,
Shri S. S. More: Not on a par but at 

a higher level.
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Sbri Sarangadhar Das: But I do not
.a ĵree to a free house and free main-
tenance allowance which my frjgnd, 
Mr. More has calculated to com ^up 
somewhere to Rs. 1800 a month. 
(Interruptions). This was from the 
replies that were given by the Works 
Minister to some question last Novem-
ber....... .

Shri Jhimjhunwala (Bhagalpur 
central): 1,800 rupees for house?

Shri Saraniradbar Das: Maintenance 
.01 the house, garden, furniture—every-
thing.

Pandit Thakur Das Bhargava: 1,800 
lupees a month? '

Shri Sarangadhar Das: If the Deputy- 
,Sneaker were here, as a member of the 
Estimates Committee of which he is the 

’ Chairman. I would have requested him 
not to take this maintenance allow- 
.ance. The maintenance allowance of 
the Prime Minister’s residence is 
4»everal thousands of rupees.

An Hon. Member 10,000 rupees.
Shri Sarangadhar Das: I do not know 

very much about figures. I am not a 
Tinance Minister.

If you give a Minister or the Speaker 
a house with free maintenance then 
why can you not ffive the same to the 
subordinate—Assistant Secretary or the 
Superintendent of the office and every 
one else? That is why you come up 
against the distinction' between the 
high-ups and the low-downs. When 
the salary is big enough, the man who 
gets the salary should maintain his 
bungalow, should pay for his furniture 
and pay his rent—the same as the 
Members of Parliament are doing. 
Therefore, I disagree in that respect.

Then the Speaker and the Deputy- 
Speaker. as Dr. Syama Prasad 
Mookerjee had said—he lucidly point-
ed out what the conventions in the 
House of Commons are—should not 
belong to the party. They may come, 
they will come, as members of a party 
to Parliament elected from their con-
stituencies. but once they are elected 
as Speaker or Deputy-Speaker, they 
should have no connection with the 
party.

I do not wish to give the name, but 
I know of a case when the Deouty- 
Speaker as Chairman of the Estimates 
Committee had gone into a very 
scandalous affajr of this Government 
and he was supposed to present a re-
port to Parliament. Instead of doing 
that, he went to the party and when 
the report was presented in the party

meeting it was resented by the mem-
bers. Then it was hushed up. Be-
cause he belonged to the party—the 
ruling party—although he was the 
Deputy-Speaker, it happened that way. 
It would not happen if he were not in 
the party itself.

Mr. Chairman: The hon. Member has 
already taken five minutes. Will he 
kindly conclude?

Pandit Thakur Das Bhargava: Which 
was that report?

Shri Sarangadhar Das: I do not
want to mention the name.

Mr. Chairman: It is better to avoid 
all personal references.

Shri Sarangadhar Das: Therefore, I 
appeal to the Government to so make 
it that the Speaker and the Deputy- 
Speaker should be outside the party 
after they are elected to their offices.

Mr. Chairman: Pr. Ram Subhag
Singh. Does he want to speak?

Dr. Ram Subhag Singh: No, Sir.
Mr. Chairman: Mr. Rajabhoj.
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sTra^rrt '

Shn M. S. Gurupadaswamy: The
other day when Mr. GadKil was speak-
ing on this Bill, he said that the 
Deputy-Speaker is only a part-time 
officer and so he must be allowed to 
take part in his party affairs. But, 
today, there is a clarification by Mr.
T. T. Krishnamachari that the Deputy 
Speaker would be a full-time officer.
So We are in doubt whether the 
Deputy-Speaker will be a part-time 
officer or a full-time officer. We want 
to know whether he is goin^ to be a 
full-time officer after the passage of 
the Bill. Everybody was speaking 
about the Parliamentary conventions 
to be observed regarding the election 
of the Speaker andjhe Deputy-Speaker.
One Member on the other side said that 
when Mr. Mavalankar was contesting 
for election, the other parties put up 
candidates against him. Mr. More 
tried tb reply that Mr. Mavalankar did 
not staled on a non-party ticket but 
took a party ticket. I want to go still 
further and point out that in this 
country, unfortunately, we do not 
know in advance who are going to be
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the Speakers and Deputy-Speakers of 
the^Assemblies in the various States 
or even including this House for that 
matter. For example, take the case of 
Mysore. Till the Speaker and the 
Deputy-Speaker were elected on the 
floor <of the House, we could not anti-
cipate who would be the Speaker or 
the Deputy-Speaker of the House. Un-
fortunately, a practice has developed 
in this country. That is, suppose a 
man who was occupying a place in the 
previous Ministry could not get that 
place in the new Ministry, then the 
tendency of the ruling party is to put 
him for the place of the Speaker or 
the Deputy-Speaker. That thing is 
going on in various States. What I 
am trying to point out is that the rul-
ing party in the country is not anxious 
or interested in establishing proper 
Parliamentary conventions. If such 
conventions are established ,> there will 
be no difficulty for the ruling party to 
hold consultations with the leaders of 
the other parties and come to an agree-
ment with them. Till today the 
majority party has failed in its major 
duty. Consequently find that all sorts 
of anomalies have crept in. If we 
say that the Speaker should not be 
contested in the election, then it may 
go against their own interests. They 
want to put up their own candidates; 
somehow they want to find places for 
them. So, with this attitude of the 
majority party it is very difficult in 
this country to establish fair Parlia-
mentary conventions. Hereafter at 
least, I want that such conventions 
should grow. In this connection, we 
might all agree that the Speakers 
should not be contested in the elec-
tions and the Speakers, as far as possi-
ble, should not take a party ticket at 
all.

Now there is a question of Deputy- 
Speaker. He is expected to be an im-
partial man so long as he is in the 
Chair. According to the Bill, he is 
expected to be a permanent officer. 
Recently our Deputy-Speaker has been 
elected to the Executive Council of 
the Congress party. After becoming 
a permanent officer of the Parliament, 
he should not function as a member of 
the Executive Council of the party. 
He has to resign from the Executive 
Council. We want an assurance from 
the Leader of the House regarding this 
matter.

In England the Deputy-Speaker, the 
Chairman of the Wa.ys and Means 
Committee, though he belongs to the 
majority oarty, so long as he is there 
in the Chair, will be most impartial. 
There he has not got any salary. 
Here he is getting a salary. So, we
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have to draw a distinction and he must 
be on a different footing? altogether. 
So, I appeal to the hon. Members to 
consider this fairly and equitably.

Shri Vallatharas: Sir. I am remind-
ed of......

Shri N. M. Linsram (Coimbatore): 
Has the hon. Chairman taken for grant-
ed that nobody on this side of the 
House is going to speak?

Mr. Chairman:
for granted.

I have taken nothing

Shri Vallatharas: 1 am reminded of 
what Churchill had once said, “He did 
not assume the office of the Prime 
Minister simply to dissolve the British 
Empire/' I can apply those words to 
this case. The Speaker or the Deputy- 
Speaker or the Deputy-Chairman would 
not be elected to that post with the 
expectation that he would dissolve the 
Congress party itself. But the inevit-
able must happen. The British Empire 
was not only dissolved and diluted but 
must collapse in the end. So, also, 
the party must necessarily get weaken-
ed in course of time and I do not want 
to say the further consequences, but I 
do not wish that fate for any party in 
this country. When one of the mem-
bers of the majority party happens to 
be elected under the Constitution to 
these posts, we cannot seriously dispute 
it. I loathe to imitate. We need not 
go on imitating others. Incidentally, in 
certain matters, we can adopt certain 
principles, because there is no other 
alternative, but when there is an alter-
native why should we 'imitate the 
U.K. or other countries. The legal 
maxim is this: Not only that justice 
should be done but lustice must appear 
to be done. In this case, whether the 
Speaker or the Deputy-Speaker does 
justice or not—that is a totally differ-
ent thing—he must appear to do 
justice. What is his position? For 
election to the House, he must depend 
upon the party; for election to the 
Chair he must depend upon the p a rtr  
members, and to escape a no-confldence 
motion and a collapse he must depend 
upon the party members. After he 
gets out, for further election and to 
spend his life till he goes to the grave, 
he must be a member of the political 
party, and for all these there is a great 
interest which makes him bound to the 
party to which he belongs. So, it will 
be unjust on our part to expect that 
the party should cut that link or that 
he should cut himself away from that 
party. When the Constitution was 
made in 1950, there were many mature, 
able and discreet members who took 
part in the discussions. I have seen 
the proceedings. There should have 
been made some provision for this. 
But there is no use in blaming now.

We have got the best traditions es-
tablished in the judiciary. A relation 
cannot go and appear before a judgi?. 
A relative of a Judge cannot have any-

' thing to do with him. So, in that 
way, we can follow certain principles 
of the judiciary, which are lamentably 
omitted in respect of the Constitution 
of India. An independent gentleman 
must be appointed by the President. 
He should be treated like the Supreme 
Court Judge or the Chairman of the 
Public Service Commission or the Elec-
tion Commissioner or of that type. 
Then alone he will be independent;, 
and his removal from office shall only 
be for certain oroved misbehaviour on 
the vote of the two Houses. Unless 
that happens, we cannot expect that 
any representative from any party can 
strive to do justice. This is my appre-
hension.

There is a rule that an adjournment 
motion can be moved in this House. 
For the last ten months no motion has 
been admitted. I can positively say 
three or four motions were highly 
necessary for example, when people 
lost their lives, or when 15 or 20 lakhs 
of people starved for months together. 
Are these not considered essential for 
an adjournment motion? What else- 
is an adjournment motion for? Is it 
for adjournment of the House sine die? 
So, if we have an independent officer 
as Speaker, we can preserve demo-
cracy.

Shri Mohanlal Saksena (Lucknow
Distt. cum Bara Banki Distt.): On a 
point of order, Sir. Can the hon.
Member refer to the rulings of the 
Speaker or the Deputy-Speaker in that 
fashion?

Shri Vallatharas: I was only referring 
to it hypothetically.

Shri Mohanlal Saksena: No. He
said that several motions came up be-
fore the House and the Chair did not 
allow them. He said that they should 
have been allowed.

Shri Vallatharas: I do not think T 
said so. I know my limits. If the 
Chair rules it out of order, I will obey, 
but I know my limits verywelJ.

Mr. Chairman: Did the hon. Member 
refer to any particular instance?

Shri Vallatharas: No, Sir. It is xint 
as if any reference at all to this matter 
at once takes away the chastity of our 
existence. I did not refer to anything 
particularly.

Mr. Chairman: Only hypothetically 
he was speaking, then. »

Shri TCianu Filial (Tirunelveli): He 
said that a number of adjournment 
motions had been disallowed.
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Dr. Ganffadjara Siva (Chittoor—Re-
served—Sch. Castes): On a point of in-
formation, am I to understand that 
.simply because some adjournment 
motions were not admitted, therefore 
-this has been raised by the Opposition?

Mr. Chairman: I do not know, but 1 
think the hon. Member, Mr. Vallatha- 
xas, will not be in order in referring 
to the adjournment motions which have 
been disallowed.

Shri Vallatharas: 1 am not referring 
to any one motion that had not been 
Allowed. I am speaking generally.

Shri Thaau Pillai: He referred to 
more than one.

Mr. Chairman: Let him speak on the 
Bill. His time is up. ^

Shri Vallatharas: Yes, Sir. These 
are things which are a prelude to a 
major development at a subsequent 
period. That is how my reference 
bears relevancy to the discussion.

As I pointed out; this House may be 
pleased to consider that an independent 
officer of the statutory type should be 
provided for occupying the Chair in 
tooth the Houses.

Another point I wish to submit is..,.
Mr. Chairman: He has already ex- 

•ceeded his time.
Shri Vallatharas: Very well. Sir.

With these words, I resume my seat.
Shri G. H. Deshpande (Nasik— 

Central): I rise to support the Bill. 
"Yesterday, at the very beginning of the 
debate, the hon. lady Member of the 
Communist Party attacked the Bill and 
spoke with vehemence. Today. 1 was 
surprised to find a different tone in 
the speech of the Deputy Leader of the 
Communist Party who started the 
debate this morning. A friend of 
fnine remarked on seeing this, that a 
tigress is generally more ferocious than 
a tiger. I find that this opinion la 
true of the human species also.

Now, there were two very reason-
able speeches delivered from the other 
side this morning. Not that I agree 
with everything that they have said. 
t)ut I must say that they had taken a 
very reasonable line. But my hon. 
Iriend from Sholapur reminded us of 
the Karachi resolution. Another hon. 
Member, who is not here at the 
moment, also reminded u^ yesterday of 
the same resolution. Now, my hon. 
friend from Sholapur is said to be the 
oldest man in this House, but the old-
est are not necessarily the wisest. 
He reminds us often of the Karachi 
xesohition. I would have appreciated

the attitude of the several hon. Mem-
bers opposite who reminded us of that 
resolution, had they only remembered 
that resolution when drawing their 
own allowance. At that time, they 
conveniently forget that resolution. 
But when the present Bill has tome 
up, they remind us of the Karachi 
i;esolution.

12 N o o n

One hon. Member said today that 
the Executive Councillors under the 
Montague-Chelmsford Reforms were 
more honest people, but that this 
is what we have come to. Now, what 
was the pay they were drawing? What 
was the value of money then? What 
is it today? Can anybody place his 
hand on his heart and say that the 
salaries proposed in this Bill are any 
more than what the officers concerned 
deserve? Can you expect a ooor man 
with a lot of wants to come and work 
with efficiency in these high offices? 
Can he work without any salary? If 
you say that he can, then it only 
means that you want rich people 
should come here, that you want 
people to come here who can get some 
money from outside powers and who 
can discharge their duties efficiently 
with that help. But here are people 
who have no other source of income to 
fall back upon, who have efficiency, 
who have talents, who have made sac-
rifices throughout their lives, who are 
capable of occupying these offices and 
discharging their duties properly. Can 
you say that the salaries suggested in 
this Bill are high?. I do not think any 
reasonable man can say that. Can we 
not forget policies even for a moment? 
Is it suggested that my party has come 
forward and introduced this Bill for the 
benefit of any particular individual? 
People went on calculating what each 
officer was getting. They compared it 
with what the Deputy * President was 

«-*getting under the Montague-Chelms-
ford Reforms. Now when anybody does 
that. I want to ask him: why do you 
not remember these things when the 
allowances Bill was under considera-
tion? Why do you remember it only 
now? It is no use comparing what the 
Deputy-Chairman drew during the 
Montague-Chelmsford Reforms days 
with what the Deputy-Chairman or 
the Deputy-Speaker will be drawing 
Under this Bill. Money value has 
changed. You want to attack th« 
Congress Party. You want to mak« 
some propaganda against the Congress 
Party. From that point of view, if 
you put forward the opposition, no-
body can attach any importance to It 
I do think that the amounts suggested 
in the Bill are very reasonable and that
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IS why I wholeheartedly support th« 
B ill.

Shri T. T. Krishnamachari: Mr. Chair-
man, 1 have listened to the debate ana 
I find that there is nothin]? much for 
me to say in view of the fact that 
some of the criticisms have tjeen 
answered......

Shri S. S. More: I rise to a point of 
order. I think fir. Biswas is in cnarge 
of the Bill.

Mr. Chalripaii: He need not mind the 
interruption, Let him proceed with tlie
reply.

Shri S. S. More: Yesterday when
Mr. Biswas was not present, it was 
meet and proper that some other hon.

, Minister moved the Bill, but when 
Mr. Biswas is present here today, why 
shoi^ld some other hon. Minister reply?

Shri T. T. KrIshnamacliaTi: My hon. 
friend does not know probably that 
there is no diflPerence between one 
Minister and another, and it does not 
matter who replies

Shri S. S. More: All Ministers are 
equal as far as competence is concern-
ed.

Shri T. T. Krishnamachari: May be.
It is a matter of opinion. He can hold 
his own opinion in this free countrj.

Now, I come back to where I left. 
There does not seem to be much for 
Government to say on this matter. 
Regarding the theoretical aspect of the 
Speaker’s position, much has been 
said. Tomes have been brought in and 
quotations have been made from them.
I would certainly comoliment the two 
Mukerjees in this House on the very 
valuable addition that they have made 
to the literature on this subject. I 
have no doubt in my mind that some 
time hence when perhaps the same 
question arises in some other Legisla-
ture in another country, the opinions 
expressed in this House would be quot-
ed and to that extent I think we should 
welcome the contributions made by 
hon. Members.

One question was raised by the hon. 
Member from Pudukkottai, which has 
nartlv been dealt with bv the Deputy 
Leader of the Communist Partv, name- 
Iv. this idea of havm*r an ofRcial as 
Sneaker. T would liko t» auote from 
the Reoort^of the Select Committee 
nn Pnrllnmentarv Elections (Mr. 
Sneaker’s SePt>. dated the 4th April 

in th<' H^use of Commons. In 
fparagraph 43, the report says:

'*Your Committee cannot contemp-
late any proposal whif!h would
^12 PSD ’

reduce the Speaker to the status 
of an official. However great might 
be the integrity of, and personal 
respect accorded to, such an officer, 
a change of this nature would 
shatter the fabric upon which the 
conduct of public business now 
rests. They cannot over-estimate 
the moral effect upon the House of 
having in the Chair, not a judge 
whose impartiality and detachment 
spring from his lack of direct 
contacts with the lives and in-
terests of those over whom he pre-
sides, but an ordinary member who 
has been through, and must still 
face, the trials and uncertaintiea 
of a political life and yet has 
completely subordinated his own 
political convictions to the ideals 
of his office.**

That at once answers some of the 
points raised by my hon. friends. 
That, I think, is the general concep-
tion that we still adhere to in this 
House.

My hon. friend Pandit Thakur Das 
Bhargava very legitimately referred to 
the person whose memory we honour 
and whose photograph in this House 
we cherish. I do think that in a 
country where we have had a Vitthal- 
bhai Patel to lay down the traditions 
of the Speaker's office and duties, we 
need not really be afraid of anything 
being done by any subsequent incum-
bents in that office which will in any 
way derogate from the dignity which 
he has built up for that office.

Hon. Members have sDoken about 
British Parliamentary traditions. X 
think Mr. Punnoose mentioned it. It 
is true that we have to build uo our 
own traditions. We have modelled our 
Parliament more or less on the British 
Parliament. Nevertheless, we do make 
departures. It is also true—un-
fortunately perhaps—that the first 
Parliament which began after the Con-
stitution was framed and promulgated 
continues to be one where one oarty 
dominates because of its majority.

Shri Punnoose:^ It is very unfortu-
nate!

Shri T. T. Krishnaroachari: It is
true, but I am afraid the education of 
the hon. friend who interrupted i? ex-
tremely imperfect and I do not think 
he has read his Bible nroperly. 
Articlej^l26 on Fundamental Rights of 
the So’tiet Constitution says after a 
semicolon:

*......and the most active and
politically most conscious citizens 
in the ranks of the working-class 
and other sections of the worlcinf
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increment in the emolumonts paid 
to him. I would join issue with those 
hon. Members who mentioned this 
fact, for this reason that -the position 
of the Deputy-Speaker as we i^ow en-
visage it is thalJi)!

3hri Gufupad^w the
moriienC' h^'fecSves a'^s alary hf. be- 
comci  ̂ a whf>]ftt.iina— aificer.' At the 
moment he gets Rs. 1,500 per month 
during the time the House is in ses-
sion and Rs. 40 per day. In ifact, if 
I were the Deputy-Speaker I would 
prefer the present system. That 
means Rs. 1,200 a month free of in-
come-tax and Rs. 1.500 a month su ^  
ject to tax, which is far more thfttt Rs. 
2,000 a month. On the top of that the 
Deputy-Speaker happens to be a fair-
ly well known member of the bar in 
my province and I do believe that if 
he goes back for a week, he will pro-
bably be able to earn about Rs. 3,000 
to Rs. 4,000. As hon. Members know, 
the fault that was found with him Was 
that he speaks. He could speak fairly 
well as a lawyer and convince the 
Judges. When he accepts these terms 
he is making a real sacriflce. That 
point should not be missed.

Speaking for mjrself—not as a Mem-
ber of the Government—I personally 
feel that even these distinctions should 
not be made. When we are speaking 
of salaries which '  on calculation are 
not adequate fof any reasonable type 
of living in Delhi, there is no point in 
having a graded distinction—one thing 
for a Minister, another thing for a
Deputy MiPii t̂er one thing for a
Cabinet Minister and another thing for 
a Minister who is not in the Cabinet. 
Still, we arc lî Mn£r in a world where 
distinctions die hard, and we have to 
give in to that kind of thing.

This objection to the Deputy-Sj^a- 
ker^s salary arises from a non-realisa-
tion of facts. I do not want to throw 
^he ball in the court of the hon. Mem-
bers. But I merely say that I remem-
ber the days when I was a non-omcial 
Member, getting about Rs. 1,200 a
month free of income-tax. without any 
responsibility, You need not keep a 
house; ypu need not have a car. I 
could walk, or somebody would give 
me a lift. I am speakmg purely sub- 
jec’tively of the position of a non-offi-
cial Member and that of a Minister I 
must say that the red ink has to be 
used very often when I now draw up 
my monthly budget and that is a fact. 
Nor do I want to stress that point 
that when non-official Members are 
getting Rs. 1,2^0 why an official 
should not get Rs. 1,750—which is 
what he woulrf get after payment of 
tax. It is only a diilei'ence cf Rs. 550.

On the question jf amenities, Rs,
1.800 or som)tothing like that was jncn- 
tioned as being sfPQiat^per month on the 
maintenance of a house. I did not know 
that I was costing the exchequer
1.800 a month by way of the house, i  
occupied. I shall be quite willing to get 
into a house costing only Rs. 180 a 
month and nothing more, I think these 
arguments were used by hbri. Members 
more in the nature of embellishing; 
their own particular arguments " rather 
than that they have any basis on facts*

To come back to this question...i.....

Shri Saraniradhiir '1)(aav I just 
request the Minister to go ihto the 
m-atter and say at some time in future 
what his bungalow costs.ion. mainten-
ance?

Shri T. T. Kjrishnamachari: It all
depends on bungalows and bun|^alow8» 
I may tell you that J. dread taking a 
big bunttilow.'becaiise^art from WHat 
it costs ,to •Gpvernrrteht' it will cost me 
on four serviinfs whom i 'vill have, to 
keep, which including their feed,;wUI. 
cost about Rs. 400;’and 1 cannot aitlofSt 
it on the salary I gf̂ tj: /

To come back to, this point of w h^  
ther it should be expressly mentioned 
in the statute that the officers of Parliar 
ment shall be whole-time officers or 
not, an amendment has been tabled by 
Dr. Syama Prasad Mookerjee. I might 
say that we did, as a Government, con-
sider this aspect. We know that 
similar provisions have existed in the 
past. We felt that in respect of just 
four, officers, two here and two in the. 
other House, elected by Parliament, it 
is much better that a recognition of 
this comes out of convention rather 
than that it should be lal^ down by 
statute. This qu^.stion of putting 
hedges there is not necessary because 
they are watched all the time. We 
know whether they are carrying out
their duties as whole-time officers or
not. I know they are honourable. 
men, they would not get beyond any 
of the conventions we prescribe. I 
think in the interests of our own self-
respect it is much better for us to
achieve this end by tradition and con-
vention rather than by putting a clause 
here. I am only mentioning thi«- be-
cause it was considered and we felt as 
a Government that we should not ask 
officers of Pariiament, elected by Par-
liament, to subjcct themselves to a
condition which they would voluntarily 
subject themselves to; and the fact that 
they are transgressing i*, if, they do„ 
will be known practically every *day. 
That is why we have not put it in and 
I would humbly request Dr. Syama 
Prasad Mpokerjee to give this conven-
tion a trial. And I have no doubt
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that after a period of time we will feel 
that what we have done is perfectly 
rxKbt. '  *'

1 do not think there is any other 
point that has been raised on this mat-
ter. So far as Mr. Punnoose’s 

amendment is concerned, as I have 
said, there is an obligation uader 
article 97 to prescribe a salary even 
though it may be one rupee, and we 
cannot have an honorary ofAcer as 
Speaker or Deputy-Speaker.

So far as the question of reduction 
nf the salary is concerned, to do this 
In order to make an example of some-
body (most unlor'unate oi them all!) 
is not right. As Mr. Deshpande men-
tioned, if the cost of living comes down 
and salaries are generally reduced 
naturally their salaries will also be 
reduced and you will find that Minis-
ters as well as officers of Parliament 
fall in line with alacrity. But so long 
as the present cost of living obtains 
and remains what it is I do not know 
why we should make an example ot 
these four officers and reduce their 
salaries.

Lastly I would like to mention one 
fact which has already been mention-
ed by some hon. Members. It was 
mentioned that the Beputy-Chairman 
of the Council of States did not de-
serve it. I think it is an extremely 
unfair imputation. I do not th!nk 
that we in this House should cast any 
reflections on a Presiding Officer of 
the other House even though we are 
rather keen on curtailing the expendi-
ture which is charged to the exche-
quer. But I must say that both 
these officers are doing work which 
they are not called upon to do—presid-
ing over Committees. And I have 
to acknowledge here with gratitude 
the alacrity with which the Deputy- 
Chairman of the other House has al-
ways responded to any invitation to 
\indertake any investigation, and at 
the moment he is presiding over two 
Furh Comnrittees set up by the Com-
merce and Industry Ministry. Govern-
ment hnve ijso of these offi-
cers, not only because of their impar-
tiality of judgment but also because 
of the experience they have gathered 
n the House as Presiding Officers, ♦o 

preside over comm ttcc«=. Government 
will certainly make use of them on 
every possible occasioi:  ̂ and these are 
not sinecure po«:ts. Far from it. 
None of these will be sinecure posts. 
I  hope that with what I have said the
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House would have no cause to com-
plain that Government have done any-
thing which is not fair or proper.

Mr Chairmaa: The question is:
“That the Bill to provide for the

salaries and allowances of certain
Officers of Parliament, be taken
into consideration.”

The motion was adopted.
Mr, Chairmaa: I will now take up 

the clauses.
There are three amendments. Two 

of them stand in the name of Shri- 
mati Renu Chakrpvarttv I think 
rhe is not here. The third amend-
ment is the one which stands in the 
name of Mr. Punnoose. I oo not 
know whether he wants to press it.

Shri T. T, Krishnamachari: It is ncH
m order, Sir.

Shri Piinnoose rose—
Mr, Chairman: When I come to

the particular clause he can speak on 
that clause.

Clauses 2 to 4 were added to the 
Bill.
Clause 5.— {Sumptuary allowance to 

Chairman and Speaker),
Shri M. S. Gtirapadaswamy: I want 

to submit here that the sumptuary al-
lowance of Rs. 500 is not necessary for 
the Speaker. 1 would respectfully 
submit that the sumptuary allowances 
that are allowed even in the case of 
Ministers and others are not necessary. 
We have raised an objection to them 
in the past. But in the case of the 
Speaker I do not find any ground on 
which this sumptuary allowance can 
be justified. If the Speaker wants 
money for giving tea or entertaining 
some of the Members of Parliament or 
others—that was the ground raised by 
Congress Members—we submit that 
we do not need any tea or like any en-
tertainment to be given by the Spea-
ker. If we go to him we will go for 
our business, speak to him and come 
back. Why should there be some 
money allotted from the treasury for 
this purpose? So while the Speaker 
will be only carryinc? on his duties 
and wo will be golni? to him for nur 
own official work ihere is no n.̂ »"es!;’ty 
for this allowance. It is an unneces-
sary thing.

confined
only to M.Ps.? The entertniiiment 
is not meant only for the M.Ps.

An Hon. Member: For whom else?
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Mr. Chairman; T̂ et not the hon.
Member carry on a’ conversation with 
his neighbour.

Shri M. S. Gurupadaswaniy; So I
want to know from the Minister whe-
ther the sumptuary allowance is utilis-
ed lor entertaining persons other than 
Members of Parliament. We feel this 
is an unnecessary allowance and this 
may be deleted.

Shri Nambiar (Mayuram): I agree 
with Mr. Gurupadaswamy in this con-
nection. As regards this idea of sum-
ptuary allowance for calling M.Ps, or 
others and giving them coftee or tea, I 
do not like it. If anybody goes to the 
hon. Speaker’s house or the Deputy- 
Speaker's house, jus  ̂ as many people 
come to our houses also, we give them 
tea if possible. Nobody gives us 
money. And nowadays, in summer, 
we give them tanda pant,

' Dr. S. P. Mookerjee: Hon. Members 
may pay for the lea!

Shri Nambiar: We do not expect
anjrthing from any of these people, 
either from the Ministers or from the 
Speaker or Deputy-Speaker. And these 
days it is not possible to do it. So we 
want to have an equality and the same 
method in this respect. We want to 
have the normal procedure of enter-
taining friends and relations, in a 
domestic way, in a household way, and 
not in any other way. Therefore we 
strongly oppose this sumptuary allow-
ance business.

Shri T. T. Krishnamacharl: The
position is sumptuary allowance is not 
given to entertain Parliament Mem-
bers alone. Probably they might be
entertained. The Speaker has a posi-
tion in this country. Foreign visi-
tors come and he has to entertain them. 
Recently he had to entertain a number 
of people. The Speaker has an in-
ternational personality, a thing which 
hon. Members do not recognise and 
the obligations that arise therefrom 
compel him to entertain and it is very 
unfair to ask him to defray his ex-
penses from his pocket.

Mr. Chairman: The questi<>n is:
“That clause 5 stand part of the 

B ill”
The motion was adopted.

Clause 5 was added to the Bill. 
Clauses 6 and 7 were added to the 

Bill.
Clause 8.— (Advance to officers of

rarltaineni jor purchase of motor cars)
Mr. Chairman: Now clause 8 ........

. T. T. Krishnamachari: After « 
there is an a mendment.

Mr. Chairman: As i understand, ha 
does not want to put 8A but he wan ;̂s 
to make some suggestions.

Shri T. T. Krishiiamaihaki: He
should move it only after clause 8 is 
put to the vote of the House.

Mr. Chairman: The question is:
“That clause 8 stand part of the 

Bill.”
The motion was adopted.

Clause 8 was added to the Bill.
New Clause 8A 

Shri Punnoose: I beg to move.
In page 2. after line 24. insert:

“8A. Notwithstanding anything 
contained in this Act, the Chair-
man. the Speaker, the Deputy 
Chairman or the Deputy-Speaker 
shall not be entitled to any salary, 
allowance or other amenities or 
facilities prpvided for in the fore-
going sections, as long as he is a 
member of any political group, 
party or organisation.”
I do understand that very lengthy 

discussions have been conducted on 
this amendment. I have got the satis-
faction that the whole question ha« 
been placed seriously before the House 
by raising this point.

I do not want to take much time of 
the House but I .would like to point out 
a few things in this connection. Hon. 
Members of the Congress Party seem-
ed to have a liectic time yesterd^ m 
dealing with this question. They 
spoke all sorts of things, travelled all 
the way from Delhi to Moscow, exa-
mined the Constitution of the Commu-
nist Party and betrayed their utter 
ignorance of It. I am greatly oblig-
ed to the hon. Member Shri Gadgil and 
I have to let him know my reactions 
to his arguments. Well, with his 
natural youthful vigour, he applied 
himself to the question and then as a 
strong argument, placed before us 
what he considered to be a very noble 
record of Speakers in our Parliament. 
He said that we have got almost a 
spotless history behind and that even 
in very troublesome days, the Spea-
ker’s conduct was never questioned by 
hon. Menrbers of this House. Now 
«:ince he has raj.sed that question, it is 
open to me to show the other side if 
there is any but I do purposely desist 
from doing so. My feeling is that it 
is no argument. It ma.'«r be true that 
♦he Speaker has never caught a cold. 
The question is, “Is he likely to catch 
one?” Is there anything in our Con-
stitution or convention which nji^ht 
compromise with the impartiality 
which we expect from the Speaker?
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[Shri Punnoose]
There was a saying in Europe in the 
I8th century ihat France sneezed, 
the whole of Europe caught a cold”. Is 
it by any streich of interpretation 
possible that some leader, however 
great, some whip however powerful, 
could sneeze in .such a way that not 
this Speaker or the Deputy-Speaker 
but any Speaker or any Deputy-Spea-
ker, at any future time, might get a 
odd. Mr. Gadgil went on arguing 
that British traditions are all right 
and British example is worthy of being 
emulated but then he brought in an 
argument which I feel has led him to 
a ditch from which it will be diflftcult 
lor him- to pull out. He said that the 
difficulty with us was that, there is no 
convention of the Speaker being re-
turned uncontested in the general elec  ̂
lion meaning thereby that the Speaker 
has to look to the party which sup-
ported him and that he has to be care-
ful, a bit careful, always ŝo that he 
may not find himself at sea after three 
years or five years. Instead of quie-
tening my fears it has only added to 
them.

Well, to me personally, much of 
what is in the British tradition is ac-
ceptable. There is no doubt about it 
and the question of giving prefei^ential 
treatment to the Speaker is a proposi-
tion that can be considered but when 
that is put forward by hon. Members 
like Mr. Gadgil, I am a little surprised 
because the papers say that even in 
his own party for the seat of the Exe-
cutive Committee, Shri Gadgil -and 
others were not prepared to give the 
Deputy-Speaker a “line-clear”. As 
such, is it not rather premature to 
think that in this wide country other 
parties might give away?

Dr. MDokerjee also made a mention 
of it and made a brilliant exposition 
of the British position but one thing I 
have to say. Those who have praised 
this British example have forgotten 
that it is the result of at least a hun-
dred years, of the interplay of forces, 
all sorts of forces, economic, political 
and social. The simple question here 
is whether the Speaker, the Deputy- 
Speaker and the party in power are 
prepared to put a little trust in the 
genius of our people, in their capa-
city to understand things, to evaluate 
things. If they can be do that, then 
the question of giving up party aflfllia- 
tions is no question at all. This can 
be disposed of straightaway. Who will 
bell the cat? Whether we shall first 
give them an assurance of a “line- 
clear’* or whether the Speaker and the 
Deputy-Speaker will conduct them- 
fielves in a manner that will impress

the nation, so that it woukl!; return 
them uncontested in tbe next elections. 
Even when the nation is‘ convinced of 
observing this practice a party might 
oppose but if you ptit your ttust in the 
people, then I think you will not have 
to be sorry for it. Therefore we shall 
not go into the vicious clrple. We have, 
to begin it here and now. The SjJfeakef 
and the Deputy-Speaker should be out 
of the party and party, afiUi^tioris., ; ^

Then I thought a little seriously 
about the difficulty raised by the hoi ‘̂, 
Speaker, Mr. Mavalankaf. -fe ^ id  ttiat 
the mornings of the past held" him to 
the Congress Party. I caji. veryj jveU 
understand that and it is far.Jro^ pjj  ̂
intention that the hoti. Speaker' niusl[ .̂ 
be away from all political, ideolggie^ 
and all the past blit J to  tire mfo;^(M-- 
tion of many hoii. Membew on the 
other side I may t l^ t .  ^
(greatest Congressman, 
not even a four anria member of the 
Congress. i • rrtl

Shri B. S. Murthy: Î bt .Tŷ tlsejiy:
correct. He was once a m ^oer^  ,

Shri Punnoose:^ ' ‘is 'no Jiu^-:
tion of givinfe up ideologies. It 
only a question of giving up links and 
keeping aloof from patty'politics. That 
is what we expect oi'these officer^ 61* 
Parliament. Thfe' Question has  ̂be 
decided in the light of ou'r'jproblems.' 
As I said yesterday, ; I ^m demanding^ 
it not because there is sometlilAg very 
attractive about the British, pxarople as 
such. But today our country is fac^d; 
with so n^ariy .problerins. so many con-
flicts. As far „as possible every, typa 
of thought, every trenfl of thought, 
every party, every new force ipaust 
hav^ the fullest, expression in this 
House and outside. , It is for that pur- , 
pose that we demand that the Speaker 
and the Deputy-Speaker shall be kept 
out of politics.

But, I am sure the Congress Party 
will not pay heed to this. I" am sure 
while they are in power, as the hon. 
Minister himself admitted 'unfortuna-
tely*, they will not give up their hold, 
however technical It may be, on these 
high officers of Parliament. I will 
conclude with a proverb. This morn-
ing I came early to find out the hon. 
Finance Minister and get a proverb 
from him But. I could not. There-
fore, I have found one from my own 
language Malasralam:

“Vinasha Kale vipareeta buddhi”. 
Hon. Members: Translate.
Shri Punnoofle: I am going to

translate. When a man Is out for 
ruin, when he Is on the path o£ ruin 
and ultimate destruction, nobody can;



5309 Salaries and Allowances .28 APWL 1953 of Officers of Parliament
Bill

5310

ever stop‘s hin^ and good sense will 
never" prevair Thfs is' as true Of par-
ties as 6f individuals. Here is an ex-
ample on the spot.

Shri V. P.;Nayar (ChirayinkU): .Sir, 
I wish to.isay a few words,

Mr. Chairman: I was under the im-
pression that the Jion. Member Mr. 
Piawipose only wanj;ed .. to speak, on 
.this am^dmen^ that he xUd not 
want to pres^ it. . <

Shrl V. P. Nayat: He has moved 
the atnendment. I am. entitled to 

'speak.;:.....
Mr. ChalM'inaii! D6  ycu wtint to move 

the - -
Shri Puniioosie; I have moved.
Mr. Cbairman: Then, the question 

will b€/'‘whether that ameftdni^nt L? 
proper in that form. I thought that 
heyonly wanted a general discussion of 
the ftftmersu^j^ot which has taken 
place. I gathered that he only want- 
e ^ to  express himself and speak. If 
it is to be taken an «mendment 
which is to he debated, I do not thjnk 
it Mil be proper. I will havie to take 
up WaV giieation. .

Shri Pimnoose: ’ Tt ' is for you to 
decide, S|r. _

Shri 'I  only wanted
to speak on certam other aspects of 
the same question.

Mr. Chairpiaii.\ So , far as Mr.
Punnoose i5 concerned^ he had given 
noticc of an arr\j2ndment,; ^^aturally, 
it,was pyp^er that lie should be allow-
ed to speak before I can even ruie it 
out as an amendment. That would 
not have been proper and so I allowed 
him to speak. I do not know whether 
he has changed his mind. Does he 
want to press this amendment?

Shri Punnoose; There is no question 
of changing my mind. I thought that 
my amendment in the usual course 
would be moved and that I need not 
press it. That was what I thought.

Mr. Chairman:. If you are not going 
to press, further speeches would not 
be permissible.

Shrl Nambiar: For the purpose of 
this speech, he is pressing.

Mr. Cfaftimmn: :l am clear about 
the position. Instead of throwing on 
me the task of preventing people from 
repeating, I would rather request the 
hon. Member not to force me to Tesort 
to that course.

Sliri'V. F . ‘Ntjrar: At the outset, 
S ir,' I want to tell the House about

certain other aspects of the same ques-
tion. The point raised by Comrade 
Punnoose has been misunderstood and 
I feel by some of those on the other 
side, deliberately misunderstood. The 
question as it is« is very simple. Should 
this House allow its most important 
functionaries to meddle with contem-
porary politics or should we not give 
them a mandate and ask them to 
divorce all connection with such poli-
tics. That is the simple question that 
we have to coni^der. I have no 
doubt in my mind that complete aloof-
ness from politics is ô be maintained 
by the Speaker and the Deputy-Spea- 
ker. Let us examine the position 
here. It is not by a mere accident 
that the Speaker and his Deputy are 
functioning in the Congress Party also. 
They are both conscious of that. That 
is what th^ $x>eaker himself said in 
his famous speech of 15th May.

Shri B. S. Murthy; On a point of 
order, Sir  ̂ that has already been quo-
ted. . Is a Member entitled to quote 
it over again?

Shri V. P. Nayar: The hon. Member 
will find that the portion which I am 
quoting has not been quoted so far. On 
page 44 of the debates of 15th May, I 
find these words:

“Similarly, though a Congress-
man, it would be my duty and 
effort to deal with all Members 
and all sections of the Hbuse with 
justice and equity and it would be 
my duty to be impartial and re-
main above all considerations of 
party or of political career.*^
Mark his words. He himself knows 

that. “Although he is a .Qongressman’' 
he says that he would perform the 
job in a different way. Here comes 
the conflict between the functions of 
the Speaker as Speaker and his func-
tions or duties as a Member of the 
majority Party. I would go to the 
extent of saying that the Speaker was 
concious of the dual role which he had 
to play the role of Dr. Jekyll when he 
was in the Chair and Mr. Hyde when 
he was in the Party. That was some-
thing which he himself knew and 
which the Deputy-Speaker also knew. 
Although there was much heat gene-
rated from that side surprisingly, from 
the **cold storage*' of those benches, 
over there, yesterday, we found that 
the Governing party has itself depar* 
ted from the rules. We find from the 
papers that the Deputy-Speaker was a 
candidate. They had not the magn-
animity to give him a seat without 
contest. He had to contest with the 
result that he secured only the third 
number of votes, if I have under-
stood..........
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Mr. ChalrmaB: This is not in order.
Dr. M. M. Das: On a point of or-

der, Sir.

Mr. Chairman: I have r.lready
ruled it out ol order.

Shri V. P. Nayar: i do not mean 
anything against any person.

Mr. Chairman: This is net necessary 
and relevant here.

Shri V. P. Nayar: With all the heat 
they generated over nothing, with all 
the beating they tried to give us with, 
imagine ly sticks, they themselves do 
not hold the principle aloft in their 
own natters. As I told you before^ 
the Speaker and the Deputy-Speaker 
function in another capacity in the 
party. Let us look at this question 
this way. They are pledged to carry 
on the policy and programme of the 
party to which they belong.

Shri Nand Lai Sharm:i: Is the
amendment allowed? Is the hon. 
Member speaking on the amendment’

Some Hon. Members: Yes.
Shri V. P. Nayar: Supposing the

anxiety of the Chair to have an im-
partial view of things is considered by 
the Whip of the party in power as not 
to conform to certain principles or 
policy, what will be the po.<iition of the 
Chair? You know in this House......

Mr. Chairman: The position of the
person in the Chair is always clear. 
Why should there be any doubt?

Shri V. P. Nayar: It is always cJear 
this way also that the Chair is at the 
mercy of the party in power.

Mr. Chairman: It is not so r t  all.
Shri V. P. Nayar: Thjs is so. Sir.

you point out one rule which makes it 
impossible for the Speaker to be vot-
ed out of office? There is none. If there 
is.................

Shri Telkikar (Nanded): On a point 
of order. Sir,.............

Shri V. P. Nayar: I nm Rivir.g my 
own views.

Mr. Chairman: I thhik looking tn
the point involved in this amendment 
it is out of order. I have allowed
nme disrussion. The amendment is 

that he shall not be entitled to any 
salary, allowance or other amenities 
or facilities provided for in the fore-
going sections as long as he is a mem- 
>̂#>r of any political group, party or 
organisation. The hon. Member will 
realise that the question whether he 
should or should not belong to a poli-

of Officers of Farliament
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tical party has been debatediat length, 
ana I do not thmk at this stage it will 

? proper Jo carry on a long discussiuu 
about it. If he wants to be brief, i
will allow him. '

Shri T. T. Krishnamacfiari: On a
point of order. Sir. This point was 
raised yesterday, whether we coulci 
s e e k  Ho impose a disaualiflcation o n  
the Speaker and the Deputy-Speaker 
not contemplated by the Constitution. 
Article 97 of the Constitution says that 
we ought to pay th«m a salary, w h a t -
e v e r  me SH iary might be. The hon. 
Member will be quite right in insist-
ing on one rupee being paid, and he 
will be right in speaking on a motion’ 
of that nature. But to seek to im-
p o se  a disqualification not mentionecf- 
in ♦he Constitution is entirely out o f ‘ 
order.

Shri Punnoose: I have to make a 
^ubmissioiiv

Mr. Chairman: 1 do not think we
should enter, Into a long * discussion.

Shri V. P. Nayar: I am not entering! 
into a long discussion.

Mr. CAiairtnasn: I would rnlhet** 
think of deciding whether the amend-
ment is in order or not; Before that, 
let there be no > heat on any side.

Shrf V. P. Nayar: What is the oc- 
^Asion for any heat* Sirr I ’ have beei) 
very impersonal I believe. I only 
wanted to point out the desirability of' 
the Speaker divestin? himself of air 
Dolitics, and I 'am reading out to you 
a particular passage from the famous 
î ook of Hedli^h? This * is what he 
says—this is one of the reasons why- 
'̂̂ e want the Chair* not* to have any-

thing to do with politics:
“During the time of Parliament, 

he ought to sequester himself 
from dealing or intermeddling in 
any public or private aiTairs, and 
dedicate and bend himself wholr 
ly, to serve his office and func-
tion.”'

T ask you. Sir, whether it is possi-
ble for a man who happens to be a 
IVTember of a political party also to 
function to the fullest extent in this 
capacity? Will hot his time be taken 
up by some work for the political 
party also?

Furfiher down, Redlich quotes a 
passage from the famous Cdnstitu^ 
tional historian Stubbs which reads:

“Tho re.«ult was that the Speaker, 
instead of being the defender o f  
liberties of the House, bad often 
to reduce-it'to* an ord^r- thM*
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meant obsequious  ̂ reticence or 
sullen submission.’*'
—1 would add, “to the Party Whip*\ 

Sir. I will finish with this.
ShH Thanu Pillai rose—
Mr. Chairman: 1 think no discussion 

is necessary.
Shri Thanu <PiIIai: You liave allow-

ed discussion by two Members on the 
other side. You might permit me to 
speak.

Mr. Chairman: Is the hon. Member 
going to withdraw his amendment?

Shri Punnoose: No, Sir.
Mr. Chairman: Then, I am afraid,

so far as this amendment which the 
hon. Member wants to press is con-
cerned, I will have to look at it in a 
different way and decide whether it 
is in order or pot. I understood from 
the hon. Member that he did not want 
to press it. and therefore, I allowed it.

Shri Nambiar: He is not pressing
it for a division. »

Shri Punnoose: It is true that arti< 
cle of the Constitution empowers 
Parliament to decide upon the salary 
and allowances of the Speaker and 
Deputy-Speaker. What I have at- 
temoted to do is that this Parliament 
decide that the Speaker and the De-
put v-Speaker should have this quali-
fication, The question is whether the 
Constitution prevents us from doing 
it. The difficulty only arises if Par-
liament accepts this amendment, and 
then if the Speaker or the Deputy- 
Speaker refuses to comply with the 
rendition that we wartt to impose. 
Then only t>ie question arises, and thii 
Parliament has got the right to decide 
what qualifications the Sneaker and 
the Deputy-Speaker should have.

Shri T. T. Krishnamachari: May I
mention. Sir, the only disqualifica-
tions that the Speaker or the Deputy- 
Speaker can have are enumerated in 
articles 94 and 102 . They ought to be 
read together. If the disqualifications 
are not enumerated there. Parliament 
has no right to impose other disqua-
lifications.

Shri Punnoose: Is it exhaustive?
Mr. Chairman: Article 93 of the

Constitution says :
"The House of the Peonle .shall, 

as soon as may be choo«?e two 
members of the House to be res- 
nectively Speaker and Deputy 
Sneaker thereof and. so often as 
the offlre of Sneaker or Deputy 
Sneaker becomes vacant, the 
House shall choose another mem-
ber to be Sneaker or Deouty 
Speaker, as the case may be.’̂

Article 93 provides for the election 
of the Speaker and Deputy-Speaker.

Article 97 of the Constitution reads:
“There shall be paid to the 

Chairman and the Deputy Chair-
man of the Council of States, 
and to the Speaker and the De-
puty Speaker of the House of 
the People, such salaries and al-
lowances as may be respectively 
fixed by Parliament by law and, 
until provision in that behalf is 
so made, such salaries and allow-
ances as are specified in the 
Second Schedule.”
Therefore it means that salaries and 

allowances have to be paid. Now 
my hon. friend proposes th a t :

“Notwithstanding anything con-
tained in this Act, the Chairman, 
the Speaker, the Deputy-Chair^ 
man or the Deputy-Speaker shall 
not be entitled to any salary, 
allowance or other amenities or 
facilities provided for in the fore-
going sections, as long as he is a 
member of any poHtical group, 
party or organisation.”
That is really against the spirit of 

the Constitution. The Constitution 
does not contemplate salaries and al-
lowances being made conditional on 
certain things.

Hon. Members rose—
Mr. Chairman: I think I have heard 

enough. This amendment is out of 
order.

Shri K. K. Basu: Article 94 does
not mention any disqualification.

Shri S. S. More: Before you give*
your ruling..........

Pandit Thakur Das Bhargara: It is
beyond the scope of the Bill also.

Mr. Chairman: Order, order. So
far as that point is concerned, I have 
already decided that and I will hear 
no argument.

Shri S. S. More: Since you have in-
terpreted article 97 in the way in 
which you have done. I will say that 
your ruling conflicts with......

Mr. Chairman: There shall not be
said anything in the House which Is 
against a ruling which I have given.

Pandit Thakur I>a« Bhargava: Can
a ruling of the Chair be discussed 
after it has been given. Sir? The 
rulmg of the Chair cannot be disrus- 
sed.

It.
Rhrl S S. More: I am not discufsin^
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all these points, I would· suggest that
these officers should pot be appointed
on any Committee in ~ny .capacity,
outside Parliament.

Mr. Chairman:
purpose of it?

Shri S. S. More:
submission,

(;lause 9.- (Officers of Parliament not
to draw salary etc. as Members of

Parliament) .

I am making a

Mr. Chairman: Now let us take up
clause 9.

Shri M. S. Gurupadaswamy: May
I make a submission, Sir?

Mr. Chairman: I will say that no
submissions should be made with res-
pect to the point which I have deci-
ded. If there is anything else, I am
prepared to hear.

Shri M. S. Gurupadaswamy: About
clause 9, Sir. I want to say that the
Deputy Chairman and the Deputy
Speaker should not be allowed to take
part in any Committee set up outside
Parliament.

Shri T. T. Krishnamachari: This is
not germane to this. Article 97 re-
lates only to drawing of salaries and
allowances. So. how can this taking
part in a Committee come in?

Shri M. S. Gurupadaswamv: I am
saying that no allowance should be
given to the Deputy Chairman or the
Deputy Speaker, if he attends a Com-
mittee set up by the Government.
But the practice has been so far that
when the Deputy Speaker or the De-
puty Chairman is often made the
Chairman of some inquiry Committees
set up by the Government. I learn
that they draw salary, allowances.
travelling allowance. D.A, etc .

Shri T. T.Krishnamachari: No. Sir.
Nothing of the sort. This is covered
more or less by clause 6. If they
are asked to undertake any other
work. they just paid them out of
pocket expenses,

Shri M. S. Gurupadaswamy: I
mean not dearness allowance, but daily
allowance. If these officers are taken
on the Committees set up by the Gov-
ernment. then they will be put under
the obligation of the Government,
and indirectly they will be under their
patronage and it will ultimately affect
their impartiality in the House also.
Then they may nave to favour ihe
majority party in so many ways.
They may have to favour the hon.
Minister who has made the Deputy
Speaker or the Deputy Chairman the
Chairman of an inquiry Committee.
Therefore, taking into consideration

Shri Nambiar: On a ,Pointoi"clat'i-
fication, Sir? There IS a,term,'an
clause 9 'Officers of Parliament not
to draw salary or' . 'ailowances 'as
lYlembers of .Parliament' ..' I .do not
know whether the hon.Minister will
agree with me, .out I could not find out
how the hon. Speaker or tlie 'Oeputy
Speaker can, be called vas Officers 'Of
Parliament. I could understand the
Secreta ry of the Parliament Secre-
tariat being called an Officer, or his
Assistant Secretary' being called an
officer of Parliament, because they are,
gazetted officers. But to call tlra bon.
Speaker and the Deputy Speaker .

Shri T. T. Krishnamachari: They'
are described as officers in the Con-
stitution itself.

Shri Nambiar: I cannot find it
there. So I have my own doubts
about it, and I feel that that term
may be removed. Let them not
be called 'officers' of Parliament. Let
them be called by some other ,

Shri T. T. Krishnamachari: My
hon. friend may look into page 38
of the Constitution. Before article
89, the heading is 'Officers of Parlia-
ment'.

Mr. Chairman: Does the Iron. Minis-
ter want to say anything about this
clause 9?

Shri T. T.
Sir.

Krishnamacharl: No,

Mr. Chairman: The question is:

"That clause 9 stand part of
the Bill."

The motion was adopted.

Clause 9 was added to the Bill.

,

Clause 10 was added to the Bill.

Clause 11.- (Power to make rules).

Shrimati Renu Chakravartty (Basir-
hat): Sir. I have a small amendment,
I just want to mention one point.
The purpose of my moving this small
amendment is to prevent embarras-
ment to the Speaker and the Chair-
man since they are the people who
are concerned. So I rather thought
that instead of straightway putting
in 'in consultation with the Chairman
and the Speaker', that may be left
out, although you may do it if yOU
want. 'But it~ould not be a part of
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the Bill. Therefore I just move this
small amendment:

"In page 2, Iines 36 and 37, omit "in
consultation with the Chairman and
trre Speaker".

".ShriT. T. KrishQamachari: No,
Sir- in a matter like this, in the case
Qt. an officer of the status of Speaker,
it··will be improper for Government
to· .make: rules without consulting the
.Speaker. ..

-'Shri"-S. S. More: But the Speaker
hihiseif 'i~- concerned,
;~Shrr;i:T.··Krishnamachari: . May

.be. Still .we have got to ask him.
Mr. Chairman: Does the hon. Mem-

ber want to press her amendment?
S:brinlatii Renu Ohil.k$ vartb': Yes,

Sir..,
Mr. Chairman: The question is:
In page 2, Iines 36 and 37, omit "in

consultation. with the .Chairrnan and
1he Speaker"._

.; The. motion was negatived.
·Mr~Chairmai:J.:· The question is:

"That claU.JJ:"11 'stand part of
the ..Bill."

Themoiion was adopted ..

Clause 11' was added to the Bill.

Clause '1; the Title and the Enact-
ing'<F6itriu-la were added to the Bill.

Shri T. T. Krishnamachari: r beg
to move: .,

l.

"That the Bill be passed."

.Shr i S. S. More: Sir', I would make
a few. submissions ..

~r. Chairman: Motion moved:

"That the Bill be passed."
Shri S.. S. More: I want to make a

few comments, Sir. Article 97 was
relied on by the Minister arid you
were kind enough to accept that point
of view. The Article says:

"There shall be paid to the
Chairman and the Deputy Chair-
man of the Council of States and
to the Speaker and the Deputy
Speaker of the House of the
People, such salaries and allow-
ances as may be respectively
fixed by Parliament by law "

"1 P.M.

As this particular article refers to
salaries and allowances and does not
contemplate the imposition of any
other restriction when granting such
salaries and allowances, you were
pleased to rule that the particular
.arnendment moved by my hon. friend

Mr. Pun noose was out of order. I
accept that ruling. In accordance
with that ruling and the interpreta-
tion of article 97, I say there is no
provision for free furnished residen-
ce. Clause 4 says:

"Each officer of Parliament
shall be entitled without pay-
ment of rent to the use of a fur-
nished residence "

There is no provision in article 97
for the grant of such a free furnished
residence. When the Constituent As-
sembly passed this Constitution, if at
that time they contemplated to make
such provision, they would have
been surely conscious of that fact
and such a provision would have been
there. I would refer yOU to Schedule
II, Part r D, clause (2):

"Every -Judge of the Supreme
Court shall be entitled without
payment of rent to the use of an
official residence."

So, this is a specific provision in
the case of the Judges of the Supre-
me Court. I may bring to your
notice. Sir. this distinction that here
the Supreme Court Judges are en-
titled to get official residences with-
out any . rent. But the question of
maintaining the house, the question
of furniture etc. are placed outside
the ambit of this. It means that they
are required to pay the maintenance
charges and the charges for the hire
of the furniture etc. There is no
such provision in the case of the
Speaker or the Deputy Speaker. and,
therefore, I fear that this clause 4 is
not only discriminatory but also not
contemplated by the Constitution. It
wl!1 be ultra vires. Therefore, I sub-
rnit that we should not pass this
me~sure with this particular clause
until the whole Constitution is amen-
ded so. that article 97 may be com-
prehcnsivs enough to make provision
for free residences, furniture etc.
These are my independent remarks
and not a point of order for your
rulings.

Mr. Chairman: I am afraid the hon.
lVIember made these remarks in the
garb of making- a speech on the pass-
ing of the Bill. I do not so much
object to. it, for technical reasons.
But, I think, even new he has mis-
read. the ,whole. thing. There is no
provision In article 97. that besides
the salary, nothing else shall be pro-
vided. So, all the Inzenuitv which
he displayed in putting his point is of
no use.

Shri S. S. More: I am not prepared.
to accept the compliment about in-
genuity.



Shrl Nambiar: Sir. ̂  when I raised a 
point about these ‘Officers of Parlia-
ment’. I was shut out by saying that 
on page 3(5 there is a reference to the 
‘Officers of Parliament’. There is an-
other title on page 4.'), called, Con-
duct of Business’. Can that title be 
considered as a part of the Statute 
and so can you say that because 
‘Conduct of Business’ is there , any-
thing coming under that chapter 
comes under conduct of business? 1 
make my subniission.

33^9 Salaries and Allowances
of P i^ c e r^ ^  Parliament

Pandit Thakur Das Bhargava: So
far as the third reading of the Bill 
is concerned, you can only consider 
matters in relation to which amend-
ments have been accepted. Now, to 
raise the same questions over and over 
again, which were the subject-matter 
of discussion when we considered the 
Bill clause by clause is not fair. My 
hon. friend spoke before in relation 
to the allowances etc., and even now 
those arguments are being repeated. 
At the time of the third reading this 
should not be allowed.

Shri Nambiar: My submission is__
Shri Raghavacliari (Penukonda) 

rose—
Mr. Chairman: I hope the hon. 

Member will not try to say something 
which is not warranted at the time 
of the passing of the Bill.

Shri Raghavachari: I have been 
listening to the whole arguments 
for and against; but what made 
me feel quite amused and surprised 
was that the point which the Opposi-
tion wanted to raise was simply not 
appreciated. The point was not that 
there must be a disqualification dis-
entitling the officers of Parliament to 
draw their salaries or allowances but 
that their continuance actively asso-
ciated with a political party was like-
ly to create an apprehension of want 
of confidence in their imjpartial dis-
charge of duty. In fact, the question 
is not one way or the other to be 
stressed or pressed to a division; the 
whole matter should Jiave been ap-
preciated in the view that with such 
august offices as that of the Speaker 
and the Deputy Speaker nothing 
should )te associated with them which 
really takes away from their position 
of absolute impartiality. And, to-
wards that end, conventions were 
quoted from all countries and even 
arjruments against it by either party. 
We are not interested in conventions 
and histories of other peoples but, 
really, in a common sense view. That 
is the whole point. I for one do think 
"that the officers would bear in mind 
that the opinion of this House is. not
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that they should dissociate themselves 
completely from being members of 
any political party but that they 
should not continue to be active mem-
bers thereof. Instead of dragging 
down the whole of the discussion to 
this level namely of some Members 
pressing for one thing and others urg-
ing against it, the real point that the 
o^icers should remember is that they 
ought not to be members actively asso-
ciated with any political parly. If this 
is done, arid only when this is done, it 
will infuse more confidence, and the 
whole House would be glad and would 
express its satisfaction that not only 
has it got impartial officers but though 
they are members of a political party, 
there is nothing which still detracts 
from their position of impartiality, in 
the due discharge of their duties .

Mr. Chairman: The question i s :
“That the Bill be p^sed.’’
The motion was ' adopted.

COMPTROLLER AND AUDITOR- 
GENERAL (CONDITIONS OF SER-

VICE) BILL
The Minister of Finance (Shri C. D. 

Deshmukh): I beg to *move:
“That the Bill to regulate cer-

tain conditions of service of the 
Comptroller and Auditor-General 
of India, be taken into considera-
tion.'’

This is a relativity simple and 
straightforward measure which seeks 
to make provision for the tenure and 
the pension of the Comptroller and 
Auditor-General, in regard to both of 
which we consider the existing provi-
sion as not entirely satisfactory. The 
terms and conditions of service of the 
Comptroller and Auditor-General are 
now sought to be regulated by the 
Second Schedule to the Constitution* 
read with the Government of India 
Audit and Accounts Order, 1936, pro-
mulgated as part of the constitution-
al cnanges in 1936. which has been 
keot alive by the provisions in the 
Constitution. At present, the Comp-
troller and Auditor-General has a 
minimum tenure of five years and sub-
ject to this, he has to vacate office on 
completing thirty-five years of ser-
vice if a member of the Indian Civil 
Service, or on attaining the age of 
fifty years in other cases. The ques-
tion whether, as in the case of other 
constitutional authorities, a fixed term 
should not be prescribed for the Comp-
troller and Auditor-GciiRral has been 
under the consideration of Govern-
ment for some time, and we have 
come to the conclusion the tenure

♦Mover witti the recommendation of the President




